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MR. DEPUTY CHAIRMAN: Mr. Minister, you wanted to speak.
SHRI PRALHAD JOSHI: Sir, he has clarified. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. He has already raised it. Let me speak.
... {Interruptions)... Let me speak. ...{Interruptions)...

SHRI DEREK O'BRIEN: Sir, he has not clarified the point raised by my colleague

here. ... (Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, the Rule has been wrongly mentioned. Rule
35 relates to the Bill. What my leader has mentioned is about Short Duration Discussion,

not the Bill. ...{Interruptions)...

#ft Suevmf: § 99 W 9@ Y IE ﬁl [ am just replying to that; please.
..(Inferruptions)... AFFRI Sk 3" < ol Wl ®8l, 98 convention Y&l &1 I agree.
AR =RHT Pl H 10T HIEET W 31 BIRGT, U UEel Wl 3w 3uEle €, 519
ﬁlﬂdiscussﬁgﬁf%‘,Wmﬂﬁﬂﬁﬁﬂﬁﬁﬁlﬁﬂﬂﬂm,ﬁﬁﬁﬁl
Now, the Right to Information (Amendment) Bill, 2019. Dr. Jitendra Singh to move a
motion for consideration of the Right to Information (Amendment) Bill, 2019

SHRI ANAND SHARMA: Sir, what about the amendments? ... {Interruptions)...

MR. DEPUTY CHAIRMAN: I am following the procedure. ... (Interruptions)...

GOVERNMENT BILL
The Right to Information (Amendment) Bill, 2019

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): Sir, I move: "That the Bill to
amend the Right to Information Act, 2005, as passed by Lok Sabha, be taken into

consideration.” ... {Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, the

amendment has to be taken up first. We have to discuss... ...{Interruptions)...

MR. DEPUTY CHAIRMAN: We would be discussing that along with the Bill.
... {Interruptions)... Motion moved. There are [ive amendments by Shri Derek O'Brien,
Shri Binoy Viswam, Shri Elamaram Kareem, Prol. M. V. Rajeev Gowda and Shn K. K.
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Ragesh for reference of the RT1 Bill to a Select Committee of the Rajya Sabha. Members

may move their amendments at this stage, without any speech. ... (Interruptions)...

SHRI ANAND SHARMA: Why, Sir? ... (Interruptions)... Where is that written?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The speech could be made after it i1s moved.
...(Interruptions)... Please. I am moving the motion for... ... (Interruptions)... The Bill and

the amendment would be discussed together. You may just move. ... (Interruptions)...

SHRI ELAMARAM KAREEM: Sir, disposal of this resolution...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, please move the amendment.
...{Interruptions)... Motion for consideration of the Right to Information (Amendment)
Bill, 2019, as passed by Lok Sabha and the amendments, both. ... (ITnterruptions)... I shall
first put the motion moved by Shn Derek O'Brien for reference of the Right to Information
{Amendment) Bill, 2019, as passed by Lok Sabha. ...{Interruptions)...

SHRI DEREK O'BRIEN: Sir, where are you going? You are going fast-forward!
...{Interruptions)... Sir, since you are not allowing me to speak, I have to do one of the
two things; T can try the sign language, which 1 am not very good at, but it would at
least give me a chance to communicate with people! On a serious note, Sir, this is a

motion.

MR. DEPUTY CHAIRMAN: It would be discussed. You would get an opportunity
later. ... (Interruptions)... TP TAY T 30 SH W A B | (FEETH)...

SHRI DEREK O'BRIEN: Sir, give me one minute's time. This is a motion. It is not

a lollipop, Sir! This i1s a motion. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This motion and the Bill, both, are to be discussed
together. ...(Interruptions)... Both are to be discussed together. ...{Interruptions)...

SHRI ANAND SHARMA: Sir, he must explain what the motion is. How can you.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, let me explain what the motion is. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: It would be discussed as per convention and as per

rules. ... {Interruptions)...

SHRI ANAND SHARMA: Sir, this has to be disposed of first and only then the
Bill. ... (Interruptions)...

SHRI GHUL AM NABI AZAD: Sir, this has to be disposed of first and only then.
-..{Interruptions)...

it guepmafer wrNa S faug, sy 9gd srgwell wive ¥ . (@@EE).. usd 9
ael off 5 N W fees Or e € aife ot W 'Rl ¥ (=)

SHRI DEREK O'BRIEN: Sir, give me one minute to explain why I am moving the

amendment, just as the Minister gets a chance to move an amendment. ... (Tnterruptions)...

# SURATRT. <Y AATST WEd, Tl AT AU HSHT Ha B | (FEETH). .
Hd dd| . (TRIE)...

Y g aea: w9 do H3) [Nel 9] il 9 deh e B (@EEE).. Usd
e 1 v AN (@EeF)... 9 &1 SglerE d 89 IR (@eEem)..

MR. DEPUTY CHAIRMAN: The Bill has already been moved. ... (Interruptions)...

w1 o R ddiemem =€) g @eeme).. A S gl ). g€
T &8 consideration ...(2TEEM)...

SHRI T.K. RANGARAJAN: Mr. Deputy Chairman, be a referee; * ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Not a fair comment. ... {Interruptions)...

DR. JITENDRA SINGH: Sir, the Bill has been moved for consideration.
-..{Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, it has been moved. ... (Interruptions)...

DR. ITENDRA SINGH: Sir, it 1s not to be introduced because it is passed in the
Lok Sabha. My humble submission and request 1s that even if we have to take up some
of the points made by vou or the motion, let us, at least, start the discussion and
receive the inputs. ... (Inferruptions)... Since this is the House of Elders and supposed
to be the treasure of wisdom, let us, at least, be benefited by some pearls of wisdom

before we proceed further. ... (Interruptions)...

* Expunged as ordered by the Chair.
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SHRI GHULAM NABI AZAD: Without disposing of the motion, you cannot have

the discussion. ...{Interruptions)...

DR. JITENDRA SINGH: Without having discussed the Bill, how have you arrived
at certain conclusions? ...(Interruptions)... Mr. Deputy Chairman, Sir, without the

discussion having taken place, how can conclusions be arrived at? ... (Interruptions)...

it STl A AToE e, [ | (@EEE).. FARReY BT AEE gh B
& A . (FFF)... ITH] €T dle Bl SRR el ¥ S TRl dlen AR HEE g
g T S e A orisded §@ #Ral TEl R . (EE).

DR. JITENDRA SINGH: We are vet to discuss the nitty-gritties of the Bill.

SHRI P. CHIDAMBARAM (Maharashtra): Sir, the hon. Minister is moving that
the Bill be taken into consideration in this House. The Amendment is, No'; the Bill must
be referred to a Select Committee. How can both go together? If the Bill is referred to

a Select Committee, there can't be any discussion in the House. ... (Interruptions)...

sff gumvmfer Al Rigrrg ofl 92 avss wewl & and he knows about
conventions much more than anybody else. This has been the convention as well as
the rule of the House that HIZF 3f¥ (ﬂﬁ@ﬁaﬂ | B (@) Yes, I will give you
the ruling if you need. I can just now give the ruling. So, please ¥ wil, army Hd Gl

SHRI DEREK O'BRIEN: Sir, I have a point of order. ... {Interruptions)... Let me
clarify. ...(Interruptions)... Sir, | humbly beseech you to look at Rule 131. Please look
at Rule 131. What are vou talking about? ... (Interruptions)... I am glad this is happening
because today we can see in the Rajya Sabha who knows what and what they are
talking about and who is trying to bulldoze the legislation like this. Rule 130 says,
"After the amended Bill has been laid on the Table, any Minister in the case of a
Government Bill, or in any other case, any Member after giving two day's notice, or
with the consent of the Chairman without notice, may move that the amendments be
taken into consideration.” That read in conjunction with Rule 131, gives me the right
to move and allow me to speak why I am bringing this. That 1s all. Sir, why I am

moving. ..

it suepmafty. 91 e @1 i € @21 o1l usel 9 die 9d €, then you

proceed.

st e AgET dle B, Wl
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DR. ITENDRA SINGH: Sir, the suggestions are well taken and the amendments
can be taken up, if required. But let us, at least, ...(Interruptions)... We have not
discussed it. ... (Interruptions)... We are drawing certain conclusions. ... (Interruptions)...
We are making amendments without understanding the gist of the Bill. ... (Tnterrupiions)...
I have vet to explain the body of the Bill. ... Interruptions)... Mr. Deputy Chairman, Sir,
this Bill has been passed by the Lok Sabha. This 1s the House of Elders and treasure
of wisdom. So, we will be able to gain some more inputs from here. As far as the Right
to Information Bill is concerned, we are yet to understand the nitty-gritties of the Bill
before we enter into this kind of engagement. ...{Interruptions)... Now, what is the

requirement of ... (Interruptions)...

SHRI GHULAM NABI AZAD: Sir, he is talking about the objectives of the Bill.
... {Interruptions)... But we have not disposed of our motion. ...(Interruptions)... We are
saying that this Bill has to be referred to a Select Committee and there is a motion
pending before the House. ...(Interruptions)... That motion has to be disposed of
.. {Interruptions)... Once that motion 1s carried off, the Bill will be referred to a Select
Committee. ...(Interruptions)... If it is defeated, only then can you go ahead.
-{Interruptions)... But the motion has not been defeated. ...(ITnterruptions)... The

motion has not been taken into consideration. ...{Interruptions)...

DR. JITENDRA SINGH: The Bill has already been moved for consideration.
... (Interruptions)...

it suermafen. A o Sl Wit | . (@mEe)... puan whife §91g 9 | HEER
e ofl, @l . (). B89 e Sl WERT TRl R SUh d8d 3 e ek
ey €, 9 Hd 8Kl §| . (FEEM)... S 918 IR HAl PI dlel Pl Hihl el
Ten &l el o). safery vl w:= < yo e dleiil | (@aem).. g ga e
o argt 91 W BT . (@@eF)... Let him complete.

DR. ITENDRA SINGH: Mr. Deputy Chairman, Sir, most of the misgivings and
most of the objections raised by some of the Opposition Members are based on certain
presumptuous conclusions which are not of the Bill as such. ...{Interruptions)... There
1s no attempt, no desire, no motivation, no design to curtail the independence and
autonomy of the Right to Information Act. ...{Interruptions)... This 1s an enabling

legislation...

MR. DEPUTY CHAIRMAN: Please conclude. ... (lnterruptions)...
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DR. JITENDRA SINGH: This is an enabling legislation which needs to be

understood before we arrive at any conclusions. ... (Interruptions)...

SHRI P CHIDAMBARAM: Sir, before starting consideration of the Bill, this

motion has to be disposed of. ...({Interruptions)...

MR DEPUTY CHAIRMAN: Thank you. Derek O'Brieryi, please move your motion

and speak. ...(Interruptions)... Please move.

SHRI DEREK O'BRIEN: Sir, let me assert that this is the Council of States. This
House of Elders is an expression which is used outside. ... {(Inferruptions)... We are the
Council of States. ...{Interruptions)... So, when we are referring to it, we refer to
ourselves as a Council of States. Thank you. ... (Inferruptions)... For the last 27 minutes,
we are seeing that every rule of Parliament 1s being re-written and thrown away into
the dustbin. ... (Interruptions)... But, today while stating the reason for this and a whole
lot of amendments for other Bills, T have a simple request. Select Committees are for

what purpose? ...{Interruptions)...
MR. DEPUTY CHAIRMAN: Please move it. ... (Interruptions)...

SHRI DEREK O'BRIEN: Why I am moving the motion is because the Parliament
has to scrutinise the Bills. ...{Interruptions)... We need to study. ...(Interruptions)...
This 1s not a T-20 cricket match. ...{Intervuptions)... Public has to hear. ... (Interruptions)...

So, T am moving my Motion.
MR. DEPUTY CHAIRMAN: Yes.
Motion for reference of Bill to Select Committee
SHRI DEREK O'BRIEN (West Bengal): Sir, I move:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-
1. Shri Sanjay Singh
2. Shri Tiruchi Siva

3. Prof. Manoj Kumar Jha
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4 Shri Bhubaneswar Kalita
5 Shn T.K. Rangarajan
6 Shri Binoy Viswam
7 Shri Majeed Memon
8 Shri Kanakamedala Ravindra Kumar
@  Prof. Ram Gopal Yadav
10, Shri Prasanna Acharya
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with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: Shri Binoy Viswam, move your Motion.
...{Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir, | just want one minute. ... (/nterrupltions)...

Sir, based on Rule 130,1 request yvou, Mr. Deputy Chairman, that you should be of our

help. ...(Interruptions)... Please help us, Sir. ...{Interruptions)... Out of numbers, they

are saying that this book 1s mvald. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI BINOY VISWAM: Sir, my point is that making a Bill, a legislation, is not like

making a dosa. ...(Interruptions)... Dosa can be made within seconds but the Act is not

like that. ... (Interruptions)... Sir, treat the Act as an Act not as a dosa. ... {Interruplions)...

Please give us time to discuss, study and scrutinise. Please, please. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Binoy Viswam, please move. ... (Interruptions)...

Motion for reference of Bill to Select Committee

SHRI BINOY VISWAM: Sir, I move:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok

Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

L.

2

Shri Ahamed Hassan

Prof. Ram Gopal Yadav
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3. ShriT.K. Rangarajan

4 ShriT.K.S. Elangovan

5. Shri Jairam Ramesh

6. Shri Satish Chandra Misra
7. Shri Dharmapuri Srinivas
8  Shri Majeed Memon

9 Shri Prasanna Acharya

10.  Dr. K. Keshava Rao

11.  Shri Sanjay Singh

12, Prof. Manoj Kumar Jha

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: Shri Elamaram Kareem, please move your motion.
..(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, before the Bill 1s taken up for discussion, this
Motion has to be discussed and disposed of. ... (Interruptions)... Yesterday, the Leader
of the Opposition categorically told here the sanctity of the Upper House.
...(Interruptions)... The Upper House has to do its duty. Sir, please allow us to discharge
our duty. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Please move it. ... (Interruptions)...
Motion for Reference of Bill to Select Committee
SHRI ELAMARAM KAREEM Sir, I move:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

(Names to be given at the time of moving the motion)
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with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: Prof. M. V. Rajeev Gowda, please move your Motion.
...{Interruptions)...

Motion for Reference of Bill to Select Comimittee

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, there is a phrase 'Tf it ain't broke,
don't fix it'. There is nothing broke with the RTI Act, and, the Government proposes
to bring about changes when there is nothing wrong with the RTI Act. We are
suspicious that this is an attempt to weaken the Bill. That is why, the Bill needs to be

scrutinised by the Select Committee and, therefore, I move:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

1. Shn G.C. Chandrashekhar
2. Shr Husain Dalwai

3. Prof M.V Rajeev Gowda
4. Dr L. Hanumanthaiah

5 Shn Syed Nasir Hussain
6 Prof. Manoj Kumar Jha
7 Shri K. C. Ramamurthy

8. Shri D. Kupendra Reddy
9 Shn K.T.S. Tulsi

10, Dr. Amee Yanik

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: Shr1 K. K. Ragesh, please move. ... (Interruptions)

SHRI K. K. RAGHESH (Kerala): Sir, 14 Bills have already been passed by the

Parliament without a proper legislative scrutiny and you are simply negating the
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underlying principle of the Right to Information Act itself. Hence, I am demanding to

refer it to a Select Committee.
MR. DEPUTY CHAIRMAN: So, you move it please.
Motion for Reference of Bill te Select Committee
SHRIK.K. RAGESH: Sir, I move:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-
{Names to be given al the lime of moving the motion)

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".
The questions were proposed.

MR. DEPUTY CHAIRMAN: Motion for consideration of the Right to Information
{Amendment) Bill, 2019, as passed by Lok Sabha, and the Amendments moved thereto
are now open for discussion. ...(Interruptions)... Dr. Abhishek Manu Singhvi.

..(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. ...{Interruptions)... We want division.
.(Interruptions)...

SHRI ANAND SHARMA: We will not allow this. ... (Interruptions)... Please dispose

it of under the rules. ...{Interruptions)...
MR. DEPUTY CHAIRMAN: Dr. Abhishek Manu Singhvi. ... (Interruptions)...

SHRI ANAND SHARMA: You have to dispose it of under the rules.
.(Interruptions)...

MR. DEPUTY CHAIRMAN: Both will be discussed together. ... (Interruptions)...

SHRI GHULAM NABI AZAD: We want to take up the Motions moved by these

Members of Parliament. ... (Interruptions)...

oft Suaumfe: i, 9 § S (.
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SHRI DEREK O'BRIEN: We want division. ... (Interruptions)...
#l UE Tea: W, . (FEEFE)... IR, ()., T, W AT FEAI & . (FEEH)...

1 gueemfer: At SR § oge Freie & fag W wifiid ey T €l
. ATFE)...

The House then adiourned at thirty-one minules past two of the clock.

The House reassembled at forty-six minutes past two of the clock,

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN) in the Chair

THE VICE-CHAIRMAN (SHRI T K. RANGARATJAN): The House stands adjourned

for ten minutes.

The House then adjourned at forty-six minutes past two of the clock.

The House reassembled at fifty-six minutes past two of the clock,

MR. DEPUTY CHAIRMAN i the Chair

it Suevmafcn. A wEwE, Sl Edtel STue Sorn o1, N 99 1 U T
g1 (@@ usel il 59 avw 9 Wed & 9N 1 ddde ST & AR ey 9|
(A S W SEpeE AR Y € olft aife T el Wolde BT 3t g €
(). So, we are following that process. ... (Interruptions)... Now, let me call Shri

Jairam Ramesh. ...(Interruptions)... Shri Jairam Ramesh, please speak. ... (Interruptions)...
Dr. Vinay P. Sahasrabuddhe, please speak. ...(Interruptions)...

s1. o &, seegg (R JEl Suganld off s WHrE & e gd
agd decdyul fdel s & 8 et e ==l & uRw d 8 B ugld 9 L (@mEEe)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ... (Interruptions)... Please
speak. ...{Interruptions)...

ST o ot W@:WWWpoliﬁcs of paranoia Tl 31 Y81 & | ._(FAGRIF)...
AT <l & aR A BIE ofFeR] F od gU dlg YAl el deb Sy, sHel el
4 Sd §Y . (FEEF)... A8 Yo b ARER @l el @ 8l 48 W WY Hewl
el b @) dle 0 argharl bed 8y g9 el b Ao d 9= sl ¥R E |
AFTEIE)... oS! Bl wedan &, § A § 6 a8 e & L (S,
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3.00 p.m.
SHRI ANAND SHARMA: *
MR. DEPUTY CHAIRMAN: Vinay ji, please speak. ... (Interruptions)...
SHRI ANAND SHARMA: *

ot Sl B ok 9 ReE o == st (@@am).. $12 Point of Order

el since the House is not in order.

=1 fomr Y. weege: w9 ae 9w € R R uefa 9 wed & sfe] ue argHsd
TR BY, U 370 TR & aR # _(FGEHE).. 30 et A € o I uerd
Holde BT B ST ®, @ SERT AT UEe BRI (@), 39 et @ e
b et TET T (FEEF)... F9i g 3R 3R e @ A1 dgAd &+ R U
Aol BN (=)

MR. DEPUTY CHAIRMAN: Nothing 1s going on record. ... (Interruptions)... Please

go back to your seats. ...(Inferruptions)...

=1 fma . wegE: e gquinay gl evd gy, e & AReR @l
b R, Sl Bl el | Bl Uob gfte § g el bl IR 81 VRl ¥ 1 ().
sHE ST sTellern @, &1 & | Hrar, § a7l we-l dledl § (6 el & 3fftier
& R _(FEEFE).. U gie § yerl, el & w9 [ we Qe @ e
Yol Bl b commodification §3M &1 el Yob a¥g 81 T 8| . (FEEF)... bael
gl 81 81 g1 8, Yol Bl Yeb T3 b %oy 4 9 SUANT A eIl off Vel & | (SEH)...
Wﬂﬂweaponisation ﬂﬂﬁiiﬂ =l ..(SIEH).... T U8 duA1 § f 0 Rafg & siey,
S e & 3y A€ U AT €, Wb gR A 37qehel N Uferehel TR =@, e
A B A P Hdhd B _(FEEF).. TR had A T UisT &1 &g a9 g9
T point of prestige S §Y, U 3O AN BT [dg a9k §U, SHP! Telde HHC
& U WO B Bls ared €, U 3 AE Al 1 . (FEer).. Ay, e @l
SHF Ul sal ORI @edl € § g wHe el U Yel g . (@), T8 W)l U
W IHRE gl . (@@aH).. UF @ol §, [S[IhT aTeHel Hel S € Pel Jedl
e SIY - Bl &2 §9h AR # T §9 ual d@ [l dodl &, 98 R gl
(TEIFE).. G ad W ¥ fF 3 SRl 9 9ven o # (@Eern.. 3 5 Qw ¥
99 QEll # e & ARBR P Welow URW TET AT &1 . (FEEE).. el W OUee

* Not recorded.
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(... AT B A FT URHAT g8 BRI € AR d AN TET U AT AT
& 9 4 g _(@EeE).. gugale ofl § edleur dikdr § b @@em)..

ft SuRpufer: AFFR TEErL au @ ® 9 and| L (=TEeE)... 3T 3T Il
T a9y 9ol Y| 39 989 @61 9o | . (FEF).. $ie d7 9530 el HHT
IEdl &, dl Ugel 989 8 <, Y 39 ¥ difeT &1 o | . (FRIE).. B1SE Bl e
T gE S W e W (@EE)..

S1. foma . wEegE: ot U S &9l A e o (ERE)... WisH 3iTh
BRI Bl S8 15 ¢ gbRAYHE Ude, Ag bdel AU AT B, THI HIHA I
HIg PRO 6T T . (F@UF)... SHH 9N F SNl $AS g8 €, . (F@U)... § Ja g
1o GBI BIE PRU T T L (@EUF).. TE R T B UGST €1 59 W GR Aqad
B SMBR &1 . (@EEF)... 3 HaT AU [de b smER uY Wl H 9gad § 8,
ISP ARR WX 9P 9) # ol = adar €1 . (=Eam)..

UL Helad, el & ARBR F Ui §$ Agel 8l §U FB AN F8l |
Hiel Y€ B (@A) § ST e Qe dEdl § 6 gEvoRil ok 99 ued
), g sidl el A gb 99 @EeE).faue A wel I sHE T STel 87 L (SEE)...
TR 386 R H et 9 SRt 1T < Bt 3 wes ® qara T8 Gt o @
qar TET1.(@Eer)... O Refg § ' w9 B ae g TR eUR oeee o wie
& d5d 9 Wi Ig gd yHl off 9| _(@mewr).. a9 g d i sl F g J Fef
a1 (@), 916 4, S/ ARRS1 SUE B IRGR ATE B AE Fepl &
TP ey R IW ¥, IR G QW B G G ARY | (). 3T 30D
el & AEBR b AR AN S Yo HIl ) OH srrn 21, ¥ syl U9 o
€1 99 SHM # AU BlAG B Sfex R I o, € a1 [T B aarn q6 Tl
(TEIE).. 9% dl g4 g5l od vl Sfl & Aga # ua wifa wifd el udl oiv
SEl-otel g8 et wdl ug ofl, 9ud ofew qur & 98 M| . (@EEE)..

SuEdTgle Heled, A8 Sl gddl U4 ®, yddr Jil b 09 o 21 L (=Ee).
A € 5 S BIg ] T8 T ®, Pl Uioegal Tel € L (&EUH).. €9 S § $
a9 & sioery 7§ og w3y, B 2w @l fJvan 3§ ey ST 24 sl el
(FTEIF)... TN 59 Q¥ & W W gwE quell of g 9§32 gHd 9N 1
FH FaEn T T i e awge el #cEe).

st FuewmRn: BIg A AT 56 ¥ @1 By die Rels W@l S|
(). S AR HeR did 8 8, 3d] 91d 81 Réie i Argft| @),
Sil HeREL del A ws 8, H S0 arqRle axdl § (6 d sudl wle ov amy e
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3R T'w ° 97 of @ @ ) Tolde BACT & I o9 BR o | (T 'S
i TS¥py Bk, [$de ®Yd AR dle & Helde T 1 A9 €1 ediseEe diaw
IR & _(FEauF).. SH 3R W IE §2d 8 Vel B . (@EEE)..

S1. o . wEeRE: A1 SRl Jeled, § 9 B Tel o 6 99 F gkEw
¥ wrfar & a1 o, TR & uee B @ 8 IR (@) TR @RI
% g | P T TEHT TC ¥, OFH ISR 9 S 9 dfEd @ Tl (@Ee).
1. M T gl &1 §cg & U arbg § SR R 4?7 R SADh] UIpherd, TAHw
7 g ol A1 SUd Ui B wSAH ol TP AN H ¥ B HH Far €l
(TETF)... TR o Felgy Al St @1 g7 F R | | 5 W9 F aneR
S THy AT oo o el Al ¥, I H A g (EEF).. 3 TER A9 F as-
TS A1 Y WR 9XER 5 el & |, us SHR0 S/ oS T €, 99 et
970 & U H 80 F QU H, By U YHU AR § AN € P qdg QU (@@,
TRATAT U U0l E3M o, siedt sfawr wielt Su w9 <@ &1 e w53t ot
AFTEEF)... AN 7 SEeRT & # ATE @ 5 oE aasy 5 TRaen meied
PEl T __(FCF)... 3761 OF < Hl gal Tof & &5 B o 99 4 a8 a4 s
TR, 3 Sl AASY ARl 2, SHbl R g7 (@A) YAl b ARBR b Ul
3y gol Hagelel 8ley, yd w@iv Yed gY - (mEeE).. sl Heled, § el
dredl & b 59 gite 9 ol @l e e &l eI 9 3| A aed g b ag
AT |1 (). qgT bEl off B 8 b wpfedl g vy, wpledl & ferg
B AT BT TET B, wpfe o w ARyl €Y Usq) b $WR, W BIT & gl
glc favg & g 4 R s €91 =iy 3R == el anieyl (=€) 9R
MY S &, 64 H $3 AR 59 {Fa &1 Felde HHST B o F1 ol e en|
# Famr | § % g3 &1 aR (R olde $HST B Agcd B Dl Hib el o,
T I Holde HHTT B 3fAe] ol | R Holde dHcS # 1 211 &, o6 oiE 9 A9
AR IHH ITRRE Ted € SiR Sl =al $3d €, IUH YUIHS gite A g a5 3TN
B €, QI H TET A g1 . (@EEH)... ST Sael BIe-aeqy YAl e TgH
SN AL, hael TgH HogH Bl H Al € 1 0 §9 €N g Tel 81 ¥e
BIel Wt €1 sHd BIR el b H Plg A uRddd 8l 81 81 §1 Sl
s el & 09 &) wia-1 &, a1 b sIBb &l Sl Yol i 8, S B b Wi
dg YHId 1 A8l W bdg @ls ol b1 Qg A€l &1 0 Han § b fade snur
w gfe Fofg glar 8 @) ag e Mifded wu 9 39 wed & wrad | wika g0
..(TATEIT)...

Ar=ade, H aqd wiead 9 A Al ebwdl Aedl § b sbiie gae o, Sud
ugel 3@l ==l Wl g3, Al 31t Wse ¢ gbilEH & el & 9 A Sl fadad
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a IEl € I HEY Ueel| [Qwpd, Had Ugel] W], TS Uedl! AR 1€ 2 g8
<HAIdl ag & b gaRn gpifled Auiie wel €l 81 @) e dl Ferdl arfky,
HIR IEAT B R S B, a1 BT DY Fiblel, YEAT BOHAD B B,
I IW@-IEE DY BN, 59 AR gl W eI &A1 SRl o, g€ el e e
(). g4y srst 1 G Bl ® T StlEIbR Bl AR b1 (el a6 e Gl
€, IR SMOBR B NGl B THY Yl BT S Hebeld BT =AMEY, a1 B Sl
TCRO] BT SR, e &1 o g e afey, Sl & an 7 fagad 21 .. (@@am)...
# A g 6 Rl B8 gk € ST W E Al BT WEAl BRe 6 Y IE
S Ml 3 TET €, 9P UING B U JeReNl offRh A-did B0 3R S @
Sil arle ¥ o g el & werH 8 g1 Ee by e ST Hid w1 | (). .

HeeR, 546 e & afay 90 €, g€ H S wredl g g9 §e & afay hae
ferfufe @l qv el &1 8UR Yol Sl &) Figdd fbar ofidl &, 4 a1 ARy
HH B ¥ U BEl fomn F€ € SHiferew @9 aifew S At wRt Y forn
¥ 5 4 B IAS ot &9 =Ry, O g el @ 3wy g ekl
|l T W ugg ol €, S 9 @@ il bl 3 ERGNI ARl = (Bl
ST & @i Frgerd foban oiien &1 g8 99 gfie 9 g <1 yan 21 sHfery u grwardl
SR W g fQadd AFT FHIS &1 (@@EeE). I 3 [Sdadl & HE el aHa,
ITb! HHEN 1 & A FAT BY YUR AE] B ARG, R A as usual I
AT AR &b anm &1 € W 9+ g9 uRa & I | 8T e @R
(FEEF).. H wHdl g [ by AR UEn gl 8, ol @l 9l e & b gbed uid
e, WS & a8 # A @l Bl e 8 6 uie el & felg g9 &d €, Y
e & fF Uid |9 $9 SRl B WA 81 TR § SdF A uad €1 (e,
el Rerfer A, web ¢ a3l A, SN 319 Yo Arygad ol Figidd bed &, dl SHdl breat
B U A b qo dF W B H AEa g F eyl € ol 9w fade &
R ¥ TXhR A A8 ok o &1 w9 e 3 van =ik i e siger &
WWWW@WWW%WWW@%I He is not a judge;
he is not a part of judiciary. % 31T fJdd & MHN W had ™ e ST ghaen
FHiur e dlell Uch Qdh | Heisafacilitator.?@ﬂq&ﬁ,ﬁwﬁﬁ?ﬂﬁﬂﬁ
T Ui BIE W BE BIE F AR A H1L A0 AW H T q8d 9 A ©
AT IH el Bl HIBN 5 BIJ H HEl & Aread O g¥ bl el &1 . (FEE)...

TElGd, A $Ed & fF 394 909 & ARPR 30 &) 09 $0, Ife TR =T
], Al B B2 AMNRBR TRBR 61 ol AN @A &1 -Aged Bedl 8] & SR
WHBR &b gaR1 [gde & AR W Sl dd qF g1, S Bl A s # A
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e fam f weage)

& [ su®l sraead (@), MG $d 8¢ . (REEF)... 3R el 3]
Bl IR & W THDE A Y L (@EEH).. TP Sl gd gs ol (@), g
BA A (FERIF)... S el Bl Sih B P, IEH YEAR AN Bl Th A E
AFTEEH).. U YT O € (@), H A E 15§ 56 TN B BRI
gfte 9 <o ARy (FERF).. SEH $IS . (J@EF)... paymaster ®I approach Tl
o (). 89 U9 dd & diell YMer 481§ Tar dl S bl 8 3R HNeR
a1 Pad BRfercey Bkl 3R werd w5 W AEl St & Aga L (@EeF).. # AR
HHl beel HE SoHl B 8T T (HEE). .

AR, § FaE dredl § 6 g favg § . (@EeH)... o 61l aReds e
| (). ug & S 9 999 A TR W ISR ¥ foee W® % SR
SHF] A0 B IR & (). 3F A T g9 Wk ol & dredl € B 2011
A A AT | (). S ufern ifes, S SE e Bl enRT sl off
(FTEEF)... S TS Aifey faam on & st ufy &1 =7 & T i L (@reEeE).
SS9 9 B WER off (FEuF).. U6 A9 TRl o (@EUH).. 98 WWeR
fe=fer 81 U8 8k TR & YRaaT & WU A SH G b e HEl S1 aaErEe e
Sit 1 2011 H (). O STUh] SR, 2011 b1 el Sl Y81 § (). b
A AN B WA TS Bl 81 . (@EEH)... S ere w31 S 9 Fel and
[ .am quoting Dr. Manmohan Singh, "=l &l AR TR &1 39 FHEN $T Sevd
B, (FEEIF)... 2011 § 1. 7=mEA e off v w9 6 ol susel wflen o) sd
&1 (TERIH)... W 98 8311 -IE) 3R 91g A _(EerE). A dede gl Al g
Sil bed € T e ol sAEeRT ARFRH B Wl Bl oevd § L (@EEE)..
AR, BHA F SNT IWBRT ASHABT W Ufddge yd@ TRl USa ARy
(@) This is Dr. Manmohan Singh. ¥ &H <&l &8 8 &1 _(FEeH).. 3]
P HY S o TEI ATl (FEH).. S8l Bl G HWETY IoN 8id g8 fawmg
2 vl oft (e o U9 daraaeur o (@EerE).. Wl 2011 9 Heflen e @l i
DY HIHA o Yeif{d o . (2Eem).. I Uh progressive unfoldment Bhf & ().
hael HIE 59 E 9 HRI eyl Refd § siem | @mEe).. g 6T @ gan T8l
8, W 9% §FRET ggR 81 € implementation level STGWIE YR © AN sHlAY
SHbB! ¢l B Db did bR by V@l ] (FEEE).. T A g b ogEd a3
e % SR W ol eF ATl (@@, R H 9R-IRE | iR AREsi
A SERpT MO ARAT (@A), I S AR B S qd i § (). o
AT g 16 g€ e oRw d ¥ (@EEe). .

AIIaY, 94 ORaR U 9 a1 el DI ofedd el §, W g9 T4 Ae Hl S
& 6 ol & SR & geuan & il by 4R IERI el 4 9w § (@@
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<o H oW ¥l BSERLECD S weaponization 3N & . (@€EF)... $Is blackmailing &
forg ol sHedT IUANT B TR 8 (A beldwl gufhar o < 9 @ E
(). el 3 el dlefd € fb § RTT ol 1 . (@EaF)... RTL e g1l
- (ZEAEF)... € R R €7 _(FEIH)... RTIAct 1 i1 Tf0=dl € . (EE)... 395!
YR W b [U AN ge YURI Bl el ©, ol [us & el @l sH U
AT MRy I B GIRT (@), IE eAR] AEs H ARl o IE 2

HFER, H AU FE PEAl areahl § 1 ¥ fawa o &t #1 A holier than thou
FT approach o H1 Wxd 7T € . (FTCEF)... SIh Ui .(SEaF)... 37K &9 30!
I IRPRT B performance I ¥ . (FEEF)... T THT 4T I TRGRI A 01
Tt I W A A (@A), $E R R Re € L(&EgH).. PR
W Sl IHelll © . (TFIF).. 9% 95 961 g3 © 3R & SHE . (F€aEF)... &
Bl IR & . (FEEF).. 3 9N S |miEE € (FEH).. gEEe §9% N
H . (@EE)... S el A (@) Jd [gaR B9 ARy o, g9 el w1 urEl
(A, BTF Fek] 59 WWHN Pl 9 GURI Bl b $H USd & HHE A
g (@), § A g 6 Sl AR o T € (@EF).. ST AR Jell IE
T, ol ool St oA ¥ TAR fGUd @Y et B q9M H BN e Iw 8, #
ST g T 31U pur STHUIEIYl BSY 1 L (FTEM)... Yl bl HBR . (...
A P ARBR | B T ().

st guenmafer <1 T 41 wewde Sl simusl uid) | Wl ergH fe un 9w
R ergH 8l R 8 (@R Wis wand sl

s1. e O wEeEE: e9N YA & AN & siey A on v € (@mEe)..
THRT G- 61 3R Sle 61 Sl PR & | (@ERIE).. 3EH] A Al 9 I8 & 37uh]
el e < ARyl (@Ehr).. SafeTT 5R1 A € R orae f99e 1 sted™ @i
(TR 31U fade b R oy [y e (smEen)... enud el 8 o arefl
9 A% WHR & A AT Party | _(FGEM)... 3UH Fgd-d5d E=EIG |

=t suemfe: g =) s @y St =l e afleg Sil siu 9ifeng )
(). ..

SHRI DEREK O'BRIEN: Sir, you bring the House 1n order. ... (Inferruptions)... You

bring the House in order. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Ask your Members to go back. ... {Inferruptions)...

st R g doidl dde @l 9 e @l B (@EEE).. $dbl BIg [dde
27 (TEF)... 37h1 Pl [Add 82
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MR. DEPUTY CHAIRMAN: Derek O'Brienyi, please ask your Members to go back

and you speak. ...(Interruptions)...

off S SMEFT: AT BRW BT ST # AR .(@AM)... T w1 a1 a7
YE & ...(GUM)... S9%T 991, conscience €, &1 9% & @1 . (AEM)...

MR. DEPUTY CHAIRMAN: Please ask your Members to go back from the Well.

...(Interruptions)... You please ask your Members to go back. ...(Interruptions)...

sft ST STeht W . (aET). .
Then, T will move to the other speaker. ... (Interruptions)...

SHRI DEREK O'BRIEN: That you can do. You can ask me to go out also.

off St sf SEw ot @@ (=)L

oft ST oreft @ STR wRE): W, BTSSR # 9 2, 9l S @ wg
Aqeg T8 &1 . (WIUM)... T5 TIX T o & [ U8el 5199 sy ¥ 1V iR S9F
5 IAT YT G T | . (RAGEH)... TH YD1 G0 AEY| . (@FEH)... ¥, B89
P AEY H AEYI L (@FUH)... I¥ TR P MEER] T B Eeg Y § Bl

().
Cllae S 18 A A o g p ST gk o 1 08 @ gdls ol
Solod Jap Sl o Jde S g0ap 8 g g () g
ot e} il 36 i S O g (i) g Sl gl NSy 20
Gp S ol S o md 68 i o -(ClaIM)e Y g S S el

~(Cdalae) g

Now, Shri A. Navaneethakrishnan. ... (Interruptions)... You speak. ... (Interruptions)...

This is your time. ... (Interruptions)... Please speak as this is your time. ... (interruptions)...

ft SuwTofer: 5 T TIIAEWT | . (&der)... Now, Shri A. Navaneethakrishnan.
...(Interruptions)... Please speak as this is your time. ... Tnterruptions)... HYIT AL
Teg & U 9] T NS 9 7 PV | L (AGHH)... SR oW T . (FEH)...
TIAIAEOE S, T Y| (@@auH)... Please speak. ...(Interruptions)...

tTransliteration in Urdu Script.
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, the... ... (Interruptions)...

it Syl A Hewr & 919 F rdE Bis SR 9 Reis uv T8l St
(FEIF)... Y 98 &9 Vel & . (@EEF)... SR o8 "H b AR aRS dew
¥ TRE U del W WS BB R B, Al IR G A P AHT FAT impression SITT?
(@), S WU convention &, SHb HN SIFH A @l Sl . (FTEI)...
TN 3T S olae SIS B 9o @ed €, o a9 9 99 Y ATl (=EeEE)...
dic I T BRI . (FEFE)... $e AR §a ReE W T o1 w2 (=a|EE)...
2l ¢ Aa-dlapeE, 3y STy . (@TERI)..

SHRI A. NAVANEETHAKRISHNAN: The Right to Information is a very valuable
right. ... {Interrupiions)... Now, please. .. ... (Interruptions)...

#ft IR FU AN WERl B dlen dITT1 (@) 3 S
. (TTEH)...

SHRI A. NAVANEETHAKRISHNAN: The Government has brought an Amendment
... {Interruptions)... We need not be afraid of these Amendments. ...(Interruptions)...
This 1s my humble opinion ...{Interruptions)... Now, Right to Information Commission
1s only a statutory commission. ...{Interrupiions)... Nobody is having any guarantee
with regard to the terms and conditions of the Commissioners. ...{Interruptions)...
Definitely, the Central Government will take care of it. ... {Inferruptions)... 1t cannot be
taken as a constitutional guarantee. ...({Interrupiions)... It 1s only a statutory right.
...{Interruptions)... So, being a mere statutory right, one cannot claim any absolute
right. ... (Interruptions)... So, it 1s not being an absolute right, the Government 1s rightly
bringing the Bill. ... (Interruptions)... So, we need not fear about it. ...(Interruptions)...
We support this Bill. ... (Iaterruptions)... Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Prasanna Acharya. ...(Interruptions)...
Shri Prasanna Acharya. ...(Inferruptions)...

SHRI PRASANNA ACHARYA: Sir, | want to speak but how can 1 speak?
...{Interruptions)... 1 want to speak. ...(Interruptions)... I want to raise my objections.
.. {Interruptions)... 1 want to make my point. ...(Interruptions)... 1 want clarifications
from the Govermnment. ... {Interruptions)... But, how can I do it under such a din?

-.{Interruptions)...

#t JURTART. W e Sit PR I Sl AMUST 91 81 Repls WS IET
2, PIg 3R 91d Rapfd w adl 0 vl ¥1 (@@, duan oy i (=)
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SHRI PRASANNA ACHARYA (Odisha): Sir, it is simply not possible. Sir, [ want
to speak. I want to put it on record that I am interested to speak. ... (Interruptions)...
But, it is not possible to speak in this situation. ... (Inferruptions)... 1t is virtually not
possible. ...(Interruptions)... 1 want to speak. ... (Interruptions)... 1 want to make my
points. ...(Interruptions)... 1 want to seek clarification and explanation from the
Government but I cannot speak here. ...({Interruptions)... How can 1 speak?

...(Interruptions)... Unless the House is in order, how can [ speak?

sft uRPIafer: SR AFFR w9 B gier § | L (@EEE).. B0 9 H \S By
S AT TET 91 YR € S0 distwb T WY (SEEE).

SHRI PRASANNA ACHARYA: I want to speak but I am unable to speak.
...{Interruptions)... You see how I can speak. ... (Interruptions)... You believe me; I am
not able to speak. ...(Interruptions)... 1 want to speak but I am not able to speak.

...(Interruptions)... I want to make my points but [ am not able to do it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak. ... (Interruptions)... That will only go on

record. ...{Interruptions)...

SHRI PRASANNA ACHARYA: How can I speak? ... (Interruptions)... How can |
speak? ...{Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Ram Chandra Prasad Singh.
...(Interruptions)... Shri Ram Chandra Prasad Singh. ... (Interruptions)... Now, Shri K.K.
Ragesh. ...{Interruptions)... Please. ...(Interruptions)...

SHRI K. K. RAGESH: Sir, [ want to speak but how can [ speak? ... {Interruptions)...

The House is not in order. ... (Interruptions)... * ... (Interruptions)... * ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shn K. K. Ragesh, you make your speech. Your

speech will go on record. ... (Interruptions)...

SHRI K K. RAGESH: I want to speak. ... {Interruptions)... * But let the House be
in order. ... (Interruptions)... * ...(Interruptions)... ® ...(Interruptions)... ...(Interruptions)...
* .(Interruptions)... 1 want to speak. ...(Interruptions)... 1 need your protection.
..{Interruptions)... 1 want to speak. ... (Interruptions)... Let the House be in order.

.(Interruptions)... Let the House be in order. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: You please speak. ... {(Interruptions)...
SHRI K K. RAGESH: * ... (Interruptions)... * ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Prof. Manoj Kumar Tha. ...{Interruptions)...
SHRI K.K. RAGESH: What is this, Sir? ... {Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, I am witnessing the killing of democracy.
... {Interruptions)... I am witnessing the killing of democracy. ... {(Interruptions)... This is

not the House...(Interruptions)... How can I speak? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You speak, that will go on record. ... (Inferruptions)...

PROF. MANOI KUMAR JHA: How can I speak? ... {Interruptions)... Sir, we are
butchering democracy. ...(Interruptions)... 1 don't want to be a part of this killing of
democracy. ...(Interruptions)... I don't want to be a part of this killing of democracy.

-.{Interruptions)...

MR. DEPUTY CHAIRMAN: Shri R.S. Bharathu. ... (fnterruptions)... Shn Anil Desai.
-.{Interruptions)...

SHRI ANIL DESAI (Maharashtra): Sir, I rise in support of the Right to Information
(Amendment) Bill, 2019. ... {Interruptions)... It 1s very strange that some Members are
saying that democracy is being killed. ... (Interruptions)... Democracy is being disturbed
in the House. ... (Interruptions)... Today it is a painful act on the part of the Opposition
that really they are not doing good and the people of India are watching the whole
scenario. ... (Interruptions)... We, as legislators in the House, should bear it in mind that
we owe to the people and our owing to the people, ... (Inferruptions)... in that, the Right
to Information Bill plays a very important part. ... (Interruptions)... Sir, this Bill aims to
amend the Right to Information Act, 2005, ... (Interruptions)... so as to provide that the
term of office and salaries and allowances and other terms and conditions
.. {Interruptions)... of services of Chiefl Information Commissioner and Information
Commissioners and State Chief Information Commissioner and State Information
Commissioners ... (Interruptions)... shall be as such may be described by the Central
Government. ...{Interruptions)... According to the provision under Section 13 of the

Information Act, 2005, ...(Interruptions)... Chief Information Commissioner and

* Expunged as ordered by the Chair.
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[Shri Anil Desai]
Information Commissioners shall hold the office ... (Interruptions)... for a term of five

years or tll they attain the age of 65 years, whichever 1s earlier, ... (lnterruptions)... and
shall not be eligible for reappointment. ... (Tnterruptions)... It also provides that salaries
and allowances and other terms and conditions of the services of Chief Information
Commissioner and Information Commissioners shall be the ...{Interruptions)... same
that of the Chief Election Commissioner and Election Commissioners respectively.
..{Interruptions)... Similarly, Section 16 provides for the term of office and conditions
of the services of the State Chief Information Commissioner and State Information
Commissioner and provides for ...(Interruptions)... the term of five years or till they
attain the age of 65, whichever is earlier ... (Interruptions)... and shall not be eligible
for reappointment. ... {{nterruptions)... It provides that their salaries and allowances and

other terms and conditions of ... (Interruptions)...

oft Suvmfe: SRIT 39 TRE W BU Bre B el Uh srEEifed M R
(FEEF)... 3T T4 o0 99 & aRls 9 § | . (SELH)... 3T rusareET il
T A SN, 8 H MY 39 WRE 1 PR B ().

SHRI ANIL DESAT: As rightly mentioned by the hon. Minister in the Statement
of Objects and Reasons ...(Interruptions)... that the salary and allowances and other
terms and conditions of service of Chief Election Commissioner ... (Inferruptions)... and
Election Commissioners are equal to a Judge of Supreme Court, and, therefore,
..(Interruptions)... the Chief Information Commissioner and State Chief Information
Commissioner ... {Interruptions)... become equivalent to a Judge of Supreme Court in
terms of ...{Interruptions)... salary and allowances and other terms and conditions of
their service. ... (Interruptions)... However, the functions carried out by ... (Interruptions)...
the Election Commission of India and State Information Commissioner are totally
different. ... (fnterruptions)... As Election Commission is constituted under Sub-clause
1 of Article 324 of the Constitution ...{Interruptions)... and is responsible for
superintendence ...(Interruptions)..., direction and control of the ... (Interruptions)...
and conduct of the elections to the Parliament and State Legislatures, ... (Inferruptions)...
and election to the offices of President and Vice-President in the Constitution.
...(Interruptions)... Whereas, the Central Information Commission and State Information
Commissioners ... {{nferruptions)... are statutory bodies established under the provisions
of the Right to Information Act, 2005. ... (Interruptions)... Therefore, their status and

service conditions ... {Interruptions)... need to be considered and rationalized accordingly.
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...(Interruptions)... By these amendments, the Right to Information Act ... {Interruptions)...
will not be diluted as feared by some people and those who are in the Well, they should
understand that this is not a dilution of the Right to the Information Act.
... {Interruptions)... On the contrary, by accepting these Amendments, strengthening of
the Act will take place, and it will be serving the cause of the people of India.
... {Interruptions)... With this, I conclude my speech with strong support from my party
and myself. Thank you.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Thank you, Mr. Deputy Chairman,
for allowing me to speak on this Bill. ... (Inferruptions)... Sir, the proposed amendments
in the Bill are pertaining to the tenure of the Chief Information Commissioner and
Commissioners, and State Information Commissioner. Sir, it is only relating to the
salaries and perquisites of CIC. Apart from the tenure, it also relates to his salary,
allowances, and other terms and conditions. ... {Interruptions)... Earlier, the statute itself
had indicated the tenure, as well as the salary, which was equivalent to the Chief
Election Commissioner and Election Commissioners, as the case may be
~.(Interruptions)... Now, the power is vested with the State Government. It is only these
two amendments that are being introduced by the Government now, in this Bill
- {Interruptions)... In this regard, 1 would like to quote Nelson Mandela who once said:
"Information 1is a basic human right and the fundamental {oundation for formation of
democratic institutions.” In fact, Sir, I recall that a few years back, there was an RTI
Movement which resulted in this Act. Elaborate discussions had taken place, and
thereafter, the enactment has been made. ... {Interruptions)... Therefore, perusal of the
Act needs to be done keeping the background in mind because it is not just another

legislation.

Over 60 lakh Indians have used RTI to access information and form their opinion.
RTT no doubt, till now, has helped in making the governance transparent, and has

increased accountability in administration.

Sir, how can we express if there 1s no information? There i1s no freedom of
expression if there 1s no freedom to information. ... {Interruptions)... Sir, 1 have three

suggestions to make.

Firstly, the amendment gives no idea on how much salary will be given to the

Chief Information Commissioner and Commissioners both at the Centre and States
... {Interruptions)... Clarification may be given in regard to the salaries of the Chief

Information Commissioner and Commissioners. ...{Interruptions)...
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[Shri V. Vijayasai Reddy]

The second suggestion which I would like to make 1s, there are other important
1ssues which the Information Commissions are facing, which could have been addressed
by this Amendment, such as, how to ensure that the Commissions are fully staffed, and

how to ensure that they have all the resources to do their job effectively.

The third and final suggestion which [ would like to make 1s that the Amendment
could have had defined the salary of the Commissioners to be such, as may be set by
the Parliament instead of the Govenrment. This would have ensured that salary of the
Commissioners is out of the control of the Central Government as well as the powers

of the Parliament are intact.

In conclusion, I would like to say that there is no doubt that the Government, in
its wisdom, has removed equating CIC and SIC at par with CEC. The Office of the
Election Commissioner is a constitutional body, whereas, the office of the Information
Commissioner is not a constitutional body. The Government would like to make a
distinction between the constitutional body and the statutory body. There is nothing
in this Amendment Bill. Therefore, we support the Bill.

One more important point is about giving autonomy under Section 12(4) of the
Act and appointment under Section 12(3). I am sure, the Government would never
compromise and tinker these Sections as autonomy and process of appointment of CIC,

IC and SIC is very important for free flow of information.

And finally, Sir, T would like to make a mention in this regard that except in regard
to tenure as well as salaries, there is no Amendment, and the Government is not doing
anything insofar as powers of the Chief Information Commissioner, Information
Commissioners are concerned. The Govemment is not doing anything in so far as
powers of the Chief Information Commissicner or Information - Commissioners are
concerned. ...(Interruptions)... The powers of the Election Commissiocners or the
Information Commissioners are intact, and there i1s no amendment on that.
...(Interruptions)... Only in regard to the salary and other things, the amendment 1s very
much justified. Hence, we support the Bill. ... (fnterruptions)...

[ am reiterating that we support the Bill. Thank you, Sir.

sht guenmofer Sl wrfla wewmu dat A W € R g 398 Fraed & T d
aroel Wl U W, =l W R of sliY dle & AR gHel Holde Hdl Bl 99 d |
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DR. ABHISHEK MANU SINGHVI: Sir, when the House 1s not in order, how will
I speak? ...{Interruptions)...
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SHRI SASMIT PATRA (Odisha): Mr. Deputy Chairman, Sir, {or the Biju Janata Dal,
for us, this is an extremely important Amendment Bill. ... (Interrupiions)... The Right to
Information Act, when it came in 2005, was a landmark Act. ... {Interruptions)... And, this
landmark Act has actually redefined the way information is provided for in this country.

..(Interruptions)...

Sir, Right to Information is an important ingredient for the entire process of
governance. ...{fnierruptions)... So, when this Amendment has come now, in 2019, there

are specific areas on which [ would like to focus. ... (Interruptions)... But, belore that,
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as a party, we also have certain reservations. ... {Interruptions)... And, I will be placing
before you those reservations. ... (Interruptions)... And, we will, of course, be seeking
an assurance from the hon. Minister in terms of how it can be looked into and taken
care of. ...(Interruptions)... If you look at the two specific provisos, which have been
brought n, in 2005, the Chiel Information Commissioner and the Information
Commissioners at the Central and the State level would hold the office for a term of
five years. ...(Interruptions)... But in the new Amendment that is being brought in, it
has been changed that the Central Government will notify the term of office for the CIC
and the ICs. ...{Interruptions)... In terms of the quantum of salary, the RTI in 2005, said
that salaries of the CIC and the 1Cs at the Central level will be equivalent to the salaries
paid to the Chief Election Commissioner and the Election Commissioners respectively.
... {Interruptions)... The Bill, in 2019, seeks to remove these provisos and states that the
salaries, allowances and other terms and conditions of service at the Central, the State
CIC and ICs will be determined by the Central Government. ... {Interruptions)... Sir, there
are these changes which have been brought about. These changes are being spoken
about. These are changes primarily dealing with the terms and the quantum of salary.
...{Interruptions)... Having said that, it is also important to note that while these
changes are being made, it 1s to be ensured that these changes in no way should have
any detrimental influence or impact in terms of the assessment and the working of the
RTT Act, 2005. ...(nterruptions)... We hope that the Government will provide us the
right assurance and the right justification, that these concerns are going to be addressed
and addressed strongly. ...{Interruptions)... We hope the hon. Minister, since he is in
the House, will assure us, the Biju Janata Dal, that the concerns that we have are going
to be taken into consideration. ... (Interruptions)... We hope that the Right to Information
Act of 2005, the way it has been brought forward, will be continued unabated. This

term and quantum of salary will not. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Wait for a minute. ...(Interruptions)... Sl AR
R Well # we 2. #wrlg 9iad gl ofl @1 maiden speech ®1 . (R€Em=)...
TR @ A€ WHRT TBl © % maiden speech HHT Haw d8HY TR A A €
(FE)... Please speak. ... (Interruptions)...

SHRI SASMIT PATRA: I could not hear you, Sir. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: This 1s your maiden speech. You take your own time
and speak. ... ({Interruptions)...
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SHRI SASMIT PATRA: Sir, [ am not taking this as a maiden speech. After me,

there 1s one more speaker. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: Only your speech is going on record. Please speak.
...{Interruptions)...

SHRI SASMIT PATRA: Sir, after me, there is one more speaker. I hope he will have
time. ... (Interruptions)... Okay. When we look at the Right to Information Act, we find
that over the last 14 years, it has created history. ...(Interruptions)... Today, the Right
to Information should not be seen from the prism of either politics or political parties.
...(Interruptions)... We believe that the Right to Information is critical to the overall
governance and development of the country. ... {Interruptions)... The RTT has been one
of the hallmark legislations going forward. One of the areas that has actually contributed
to transparency and accountability in this nation has been the Right to Information.
...(Interruptions)... If you were to look at it, the Right to Information came in when the
UPA was in power. When this amendment is going to be made, the NDA is in power.
...(Interruptions)... Therefore, we do not feel there should be any form of political one-
upmanship on this. ... (Interruptions)... But the critical elements, the merits of the case
should be discussed. ... (Interruptions)... The Amendment Bill that has been brought
today seeks to have three specific areas — one is the quantum of salary, second is
the terms of condition and third 1s the tenure. ...(Interruptions)... These three areas
earlier were a part of the State and the State had powers to decide on it and take
decisions. But, right now, if you were to lock at it, the way it 1s being changed, we have
a fear that it should bring any dilution effect on the original Act. ... (Interruptions)...
Having said that, certain concerns that have been raised both within the House and
outside also need to be addressed sympathetically and very importantly by the
Government. ... (Interruptions)... Sir, the Biju Janata Dal and our hon. Chief Minister,
Shri Naveen Patnaik, always believes in transparency, accountability and free and
transparent Government. ... (Interrupiions)... If you were to look at it, you will find that
the way the Citizen Charter and the way the information flow has been increased in
Odisha, 1t has actually had a tremendous impact in terms of governance.
...{Interruptions)... So, the kind of governance, the kind of impact that the RTI and
information flow has provided to the nation has been substantial. The Amendment Bill
n no way should have a detrimental effect. ... {ITnterruptions)... That is an assurance

that we want from the Government. Having said this, the information flow and the
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access to information of the common citizens of this country is extremely crucial for
the growth and development of this nation. ...{Interruptions)... A common man on the
street may not have access to this hon. House, but he has a right to know what is right
and what is wrong for him. ... (fnterruptions)... He has the right to know that how far
he will be able to access information for his own beneflit. ... (Interruptions)... Therefore,
the RTI comes across as that piece of legislation which strengthens him, provides him
the right kind of platform to question and ask the Government in terms of what are the
issues, what is being done, what is not being done and builds transparency.
...(Interruptions)... Sir, RTI, 2005 being a landmark legislation has been the bulwark for
people across the length and breadth of the country to build it up. ...{Interruptions)...
But at the same point of time, Sir, the Amendment, because it provides two or three
specific amendments, also needs to be looked at carefully. ... (Inferruptions)... Sir, Biju
Janata Dal believes in ensuring that governance and the right kind of governance is
provided through transparency. ... {Interruptions)... The hon. Chief Minister, Shri Naveen
Patnaik, has always focussed on it. ...(Interrupiions)... Even in the House today, Sir,
we stand to primarily seek an assurance and clarification from the Government in terms
of what are the issues that are there and whether the Government will ensure that these
1ssues will not have a detrimental impact on the overall standing and the flow of the
2005 RTT Act. ...(Interruptions)... Sir, the Act should not be having any kind of dilution.
... {Interruptions)... At the same point of time, information flows, and the way the CICs
and the 1Cs have been functioning, their functioning, their impact and, especially, at
the State level, the State Information Commissioners, they should not feel, in any way,
pressurised because of this Amendment. ...{Initerruptions)... In a federal structure, we
have the States and the Centre. ...(Inferruptions)... Till now, the State and the Centre
used to have different powers with reference to the RTI Act. ... (Interruptions)... But
with this Amendment, since the Centre wants to take a certain definitive role in terms
of deciding the quantum of salary and the term, therefore, as a Regional Party, Biju
Janata Dal, we will surely have certain bonafide concerns which we have and which
we are expressing, through you, to the House. ... (Interruptions)... Sir, one of the critical
elements which the founding fathers of our nation had already built has been that this
democracy is strengthened when the common man has the right to information, when
a person can actually demand the information and get it in his own time.
- {Intervuptions)... Sir, the RTI {Amendment) Bill has certain provisos but those provisos
also should not, in any way, be detrimental to the 2005 Act. ... (Inferruptions)...
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In conclusion, Sir, I would like to tell vou one thing very clearly. As Biju Janata
Dal, we have a clear stand. ... (Interruptions)... We have always stood for nation-
building process. Whenever there has been a move to strengthen democracy, to
strengthen the nation, to strengthen the overall governance fabric of this nation, the
Biju Janata Dal and our leader, Shri Naveen Patnaik, have stood strongly with the

Government. ... (Interruptions)...

S0, we hope that the hon. Minister in this House will provide the Biju Janta Dal
an assurance that there will not be any problems or any dilution or any detrimental
effect of this Amendment Bill on the RTT Act, 2005 and the common man, especially,
the federal structure will be respected. ... (Interruptions)... The federal structure, in no
way, should have an impact of this kind of a decision. ... (Interruptions)... We hope the
Government will provide us the clarification and ensure that the structure, the federal

system and the polity is taken care of Thank you very much. ...{Interruptions)...

it SR § oW UwE e & o I $Y el g
The House then adiourned at fifty-four minutes past three of the clock

The House reassembled at nine minutes past four of the clock,

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) i the Chair]

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, please
be seated. I have an announcement to make. The House stands adjourned for another

fifteen minutes.
The House then adjourned at ten minutes past four of the clock

The House reassembled at twenty-five minutes past four of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

it Sy I e, e 989 €9 99 o] 5.00 ¥ d@ conclude
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PROF. MANOJ KUMAR JTHA: Sir, before that, I have a point of order. I am
quoting Rule 110. Just examine the records of the submissions made by some of our
friends from the BJP. Rule 110 very clearly specifies that the arguments shall be

confined to either in support or in opposition. But, here, we have seen denigrating
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remarks about political parties, about political leaders. I think you should examine it and

expunge it.
MR. DEPUTY CHAIRMAN: I will examine. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, on this [ support my hon. colleague because in the
din many Members or most of the Members may not have resisted it. But what some
hon. Members from the Treasury Benches spoke, I am not deliberately taking names,
were disparaging and they made unwanted and unacceptable references to political
parties, national leaders of yesteryears including former Prime Ministers. That must be
removed from the record. ... (Interruptions)... The rules are very clear. ... (Interruptions)...

The rule is very clear. ... ({Interruptions)...
st guenmfr AR ore Sfl AR BISY & wed & AER examine S|

DR. ABHISHEK MANU SINGHVI (West Bengal): Sir, I rise to oppose this
Amendment. There used to be a spoofl show on an English Television, '"Not the Nine
O'clock News' to make a fun of the Nine O'clock news. This RTI has become the NRTT
— Not Right to Information Act — with this Amendment. It is actually trying to control,
by a control-freak Government, this enactment through seemingly very simple changes.
And let me tell you in a nutshell why 1t is more sinister, more dangerous and more over-
clever, because it seems such a short Amendment on only two 1ssues. Sir, the Amendment
is very pointed and short. One, it seeks to say that the term of office of the Central
Commissioners and State Commissioners shall be changed from that specified in the
Act, for example, 65 years to 'as may be prescribed’. So, the change 1s 'as may be
prescribed by the Central Government' for both Central and State Commissioners. The
other second change is that the salaries, allowances and terms of conditions which
earlier were equal to the Election Commissioners shall also be 'as prescribed'. So, the
entire Amendment is basically two things. Why is it pernicious? Firstly, I can understand
an amendment moved to strengthen the institutions under the RTI; T can understand
an amendment moved by a bona fide Government to elevate the institutions. Remember
when we brought Lokpal and I had the privilege of Chairing the Parliamentary Standing
Committee then, although it was not required, we added and proposed a constitutional
amendment to Lokpal on the ground that it will be largely statutory but the status will
be constitutional. Here, you have a very interesting reverse Amendment to devalue and

degrade on a very, very strange ground, the strangest ground 1 have ever seen in a
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Statement of Objects. Para 3 of the Statement of Objects says, the reason why we are
moving this Amendment is, "The salaries and allowances and other terms and conditions
of service of the Chief Election Commissioner and Election Commissioner are equal to
a Judge of the Supreme Court, and therefore,...” unless we pass this Amendment, "...the
Chief Information Commissioner becomes equivalent to a Judge of the Supreme Court."
So, the object of this Amendment is that the Chief Information Commissioner should
not claim equivalence with the Supreme Court Judge and, therefore, the Amendment is
brought. Now, I want to ask this august House: Has the CAG, has the Election
Commission, has the Supreme Court collectively or the Supreme Court Chief Justice
complained that you have got somebody else equal to them? Have they felt insulted
that a statute which existed all this while which gave terms of service equivalent to
Election Commissioners is so insulting because Election Commissioners' terms of service
are in turn equated to Supreme Court Judges? What a strange Statement of Object that
we want to change it because Commissioners will, in this manner, be treated as equal
to Supreme Court Judges! Ultimately, they are treated on the basis of the power they
exercise. We all understand the powers of the Supreme Court; we all understand the
powers of the CAG the EC. Why tinker with this? [ will come to the reason which 1s
much more sinister and surreptitious. Sir, there are two things in the Act. It says 65;
65 is certainty of tenure. Before I become a Commissioner, I know that T will last till
65. Before you accept that post, vou know that is 65. That 65 is embedded in statute,
in a legislative document. Now, you want to say, by Executive order, 'as may be
prescribed’. So, tomorrow, for two years, this Government will prescribe 63; two years
later, it will change its mind and prescribe 65 without any legislative mandate required.
It is getting a carte blanche from the legislature, that allows us to prescribe what we
like, and when we like. Sir, what 1s the reason behind the original provisions? These
are for independence and autonomy of the institution. There are three things. One 1s,
age of demitting office. Second is terms and conditions of service. Third 1s salaries and
allowances. Now, although, you cannot reduce these terms during the term of a person,
if you leave it to the whim and caprice of a Government, which every two years,
changes the age, changes the terms of service, then you are keeping a Damocles sword
hanging, as an instrument of power, as a tool of control, over an institution which was
supposed to be independent. This cuts at the very root of independence. In the United
States, they made the term of the U.S. Supreme Court Judges for life. Federal Judges
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are appointed for life, even if they are very old; even if they are critically ill, unless
they decide to resign, they can't be removed. Why? The idea was to give them
independence and autonomy. It is very interesting. We have Constituent Assembly's
debates, which perhaps this Government never saw before they got this amendment.
The Assembly debate says that a vital condition precedent for independence of the
institution, for autonomy is the fixity of tenure and that is fixity as specified in a
legislative instrument not as prescribed by executive orders which the Government of
the day, according to its mood, can change every two years. I want to read the very
portion; in 1949, on May, 24, Dr. Ambedkar said this. This was, of course, about the
Supreme Court Judges where the same principle applies. And, he raised, interestingly
the very same point, "have the age in the statute or the Constitution versus 'as may
be prescribed"”, which is what the Government is doing now. And, he said, I quote,
"There are some who say that the Constitution should not fix any age limit whatsoever."
Exactly what the Government is doing today! It says that the statute should not fix any
age limit whatsoever, that the age limit should be left to be fixed by Parliament, by law.
This was between Constitution and Parliament. We are one level lower. This Government
is, at the statute level, making it Executive. He objected even to that at one level higher.
He said, "It seems to me, it is not a proposition which can be accepted because if the
matter of age was left to Parliament to determine from time to time, no person can be
found to accept a place on the Bench because an incumbent, before he accepts the
place in the Bench would like to know for how many years, in natural course of things,
he could hold that office, and, therefore, a provision added to age, I am quite satisfied,
cannot be determined by Parliament from time to time but must be fixed in the Constitution
itself." Now, these poor people are statutory creatures. You now want to [ix their age
by Executive order! Today, the Amendment is: take away from the statute, give me the
right by Executive order. I am saving the time of this august House by not reading Dr.
Ambedkar's other portions which are all relevant, and Mr. Shibban Lai Saxena, who
supported his sentiment, and then Mr. K.T. Shah. In fact, Mr. K.T. Shah made the
proposal that such statutes and such provisions should appoint for life without any
tenure at all. But we don't have that in the Constitution for Information Commissioners.
You have put in the statute. Now, you want to amend and take it away by saying, 'as
may be prescribed by the Central Government'. That is why, it 1s pernicious. Sir, I would
like to point out another example of ‘chit bhi meri, pat bhi meri'. Tt is quite astonishing,

A few weeks ago, the Law Officer, 1 believe the Additinal Solicitor General of this
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Government, on a judgment by the Supreme Court on 15th of February, 2019, that is,
about four-five months ago, had stated something. This case was about under the RTI
Act, called Anjali Bhardwaj versus Government of India. In that, the Supreme Court
noted the contention of the Law Officer of the Government of India. So, he tried to save
that matter by saying to SC that don't worry, we have Section 13, which fixes the tenure
in the statute. That was the argument before the Supreme Court. I quote, "Learned
counsel for the petitioner made a grievance that there was no specific condition of
service stipulated in the advertisement while nviting applications for the post of
Information Commissioners. The Solicitor General, however, submitted that in so far as
salary and allowances as well as the terms and conditions of appointment are concerned,
those are statutorily provided in Section 13." So, the ASG was defending saying, "Don't
worry. The advertisement doesn't have to say it. The statute says it." Then, the
Supreme Court quoted the whole of the provision of Section 13, today precisely what
the hon. Minister is trying to amend. This 1s the provision which you today want to
amend. Four months ago, you were defending it and using it to defend before the
Supreme Court. The Supreme Court held, "In view of the aforesaid provision, it is clear
that any candidate, who has powers to become Chief Information Commissioner, knows
as to what would be the salary and allowances and what would be the other terms and
conditions of service. At the same time, it is always advisable to make express stipulation
of terms and conditions in the public notice." Then, they said further, "This 1s vital for
transparency. All States should also follow it." Sir, this 1s playing ducks and drakes.
You win the case by propounding Section 13. Four months later, you come to this
House to say, 'Do away with the main part of Section 13, on a remarkable specious,
spurious reason that as long as Section 13 exists, the Election Commissioners will claim
equality and parity with Supreme Court Judges. Sir, the Supreme Court is not complaining,
the CAG 1s not complaining, nobody 1s complaining; only the Government of India 1s

scared of giving some independence to the RTI.

Sir, if the Government does this, it is actually going to make it nothing but a
sarkari department. They are going to downgrade it. They are going to ultimately try
and control it because we all know how they control. They want to make sure that the
Commissioners iry to be in their good books, so that the prescription of age and service
1 1n their control. This is extremely pemicious because, perhaps — [ don't know the
real reason — there were some bold Commissioners. There were some people who gave
orders which were bold. There was a case, for example, about age issues. In the age
issues, there was a judgment by a Commissioner called Sridhar Acharyulu. He said,
"Disclose,- it 1s related to the age of the highest executive of this country, the hon.
Prime Minister." Shortly, thereafter, the HRD segment of Mr. Acharyulu's jurisdiction
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was taken away from him. This is the disclosure which came about the age. There are
other disclosures about degrees. Now, is that the reason the Government wants to
control such institutions? We don't know, but I have a fair guess that that is how you

want to control it.

There 1s also, Sir, the other reason. You want to cripple the institution, and T will
end within two minutes on this. You have already crippled it. You want to cripple it
more. To show this crippling, I will just mention some figures. You don't appoint
Information Commissioners and the Chief Commissioners for months to various Central
Commissions and the State Commissions. You don't appoint for months. Sir, 30,600-odd
cases are pending in the Central Commission alone. A 2018 Report by a famous NGO
said that several Information Commissioners at the State level were non-functional
because of non-appointment and delayed appointment. They have given the numbers
about Kerala, Maharashtra, Nagaland, etc. This is my last point and it is very interesting.

The State Commission 1s constituted by the State Government, no doubt.
[THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair]

There 1s a complete mismatch. There is possibly a federalism issue here also. The
State Commission is appointed by the State Government. But, in the State Government
appointing it, there was a fixed tenure which is fixed in the Central Act. So, a State
Government will appoint the Commission, the tenure will be fixed, given in the Act, tll
the age of 65 years. Now, the appointment will be by the State Government, but the
amendment today says that the age-limit will be as prescribed by the Central Government.
Sir, I am the State, I am appointing, and the age-limit of the person I am appointing will
be as prescribed by the Central Government, and that prescription by the Central
Government can change every two years. You find a Kerala Commission, which 1s a
little over active. So, let us change it from four years to two years; let us change it
from 65 years to 63 years. This is pernicious also because it is a complete mismatch.
The creation of the Commission is by the State, but, the terms and conditions, the
salaries and allowances and the age 1s decided by the Central Government. Sir, may [
end by saying that at the minimum, vou need to refer it to a Select Committee? These
are serious 1ssues. These are national interest issues. Ultimately, we have called this
Act a disinfectant of sunlight. Sir, the biggest ghaplas, if I may say so, are also
happening at the State-level So, do not treat those State Commissions as if to be
forgotten. You should keep it strong and you should strengthen it and elevate it to a
Constitutional status. But, here vou are devalveing it to the level of a sarkari department.
Thank you.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): The next speaker is
Mr. Derek O'Brien. He 1s not present. Now, the next speaker 1s Mr. Javed Ali Khan.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no. Please

conclude.
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Ry w2, Sl g8l e 8ld €, 8 g Uiy Sisyl Right to Information
Act & SIRY 9F YA TS off| ITEF 3 &1 I &4 93 I ARV ] 59 &
H 98 Sma @9 S 1 SRd &1 €1 S 4 AR Chief Information Commissioner
and Information Commissioner €M1, IR S I[eAT AfT U, & @ AT SA=
PRGN | S =l P AR Tgo-a8d g0 |

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, it is my reluctant voice you are
hearing. 1 share the technical issues raised by Dr. Abhishek Manu Singhvi. But,
nonetheless, 1 stand to support the Bill for the simple reason that yesterday 1 had a
talk with both the Ministers.

THE VICE-CHAIRMAN (SHRT SUKHENDU SEKHAR RAY): Keshava Ragyi, there

are two speakers from your Party and your time would be about five minutes.

DR. K. KESHAVA RAO: Sir, I would take only two minutes, not more than that.
So, I spoke to them. T expressed my views, strong views, and why we were opposing
this. T am a signatory to the motion for referring it to a select committee, which I have
withdrawn today. You gave me the assurance that it would not impact the independence,
which I did not believe. I gave my own reasons, but I still believe that it will not impact
the independence. Whatever we are trying to do, the public perception 1s, we have
brought down the status of the Commission. But you think that you will take care of
it. And they have also assured us that it will not impact the independence about which
we are very much concerned. I hope the Government will see to it that it does not
impact the independence or the powers or the boldness with which they were working.

Thank you, Sir.
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5.00 p.M.

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you so much.
Now, Shri K. K. Ragesh; not present. Now, Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you, Mr. Deputy Chairman, Sir. 5t
e eldb @l Rt 1 o, Sl el off e ol wemda €l <€l

This is where I begin my first argument. Sir, through you, I beseech the hon.
Minister that whatsoever be the compulsion, please do not agree to the kind of

amendments that you are proposing.

You are actually, by this action, killing the very spirit of Right to Information. ¥I¥,
I NG # U B! TR a1 A off| A SuHesel weied, # aud qrem
W ORI & 39 T B HAH FRAT ARl §, ST Tiqler B daote W, G
bl UM AR, SId a8 JAR gy, T8l ol gH Hoob H &l deusr €] gl ofl ik wige
@ b 4T Sl Bl available €| A€ 31| SUAY el TSN BT S ST
I, S 3TST IR FT o7 TEl BT, H S & A W €1 That is why I said,
I beseech you, Mr. Minister, Sir.

e, 79 ugel Al wew # uw A Fe1 oo, W@ﬁmajoritymﬁ, the
temptation is to usher in to authoritarian state. Please resist that temptation in the
interest of the people, in the interest of the activists, in the interest of the citizens of
this country, who had got empowered because of this instrument called Right to
Information. Sir, I will not repeat the argument what my other colleagues have said. Sir,
in RTI, the proposed Amendments, have a direct attack, first, on the very idea of
accountability and, secondly, on the federal structure. AFFRI #=it Heled St #9 4
dF 1 uE &g [Sed 9w d, SUel WReR & gaRT ey ¢ Hel| T o da 8
FE Pk AT B TR ¥ IoAl & IR o I8 € A€ B H, i T
1 TS Ten U A€l B ®, R 7 FEl omu WA 7w AR A us, il

federal structure was a beautiful creation so, 1 believe, please respect that. You know

what was expected of us, what all the activists wanted.

W, I H F A Gwpd € S W SRR $El © 6 AUh SRl | e
diol ® 6 qgo dl & el werrl 8 w9l 130 ® dev garel qen, 9 gull]
FSAS Sl Bl TSl wrert &1 BIiEer &l ug.. &9 H g oA i 3 1 e
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AET & dissenting note I THA 7T oM, T IS A & ART compromise § ST |
A A8 A 8 fob el fad 6 faden wRabR @1 sa-l wgferad § A8l el =Rl

W, H AUk HEgH A T ey Bl P9 gHd @ €T, Ol activists
@I ATed 9, expected was to make time-bound and transparent appointments to fill
vacancies in Information Commission. Secondly, address the issue of attacks. More
than hundred RTI activists have been killed. One was referred to by Javed bhai.
Implementing the Whistle Blowers' Protection Act. What worries us! What stops you?
ST @ s AN HedhH] & Y@ DI ol AT I ¥, SHD] I Wode AT BT
FMedd &7 MM disinformation @1 31T hallmark ST @re € | #_T 3mufl agi €1 Poor
implementation of Section 4 of the RTT Act, 3T REel MY Tres, 3MUh] daval dedl

ﬁ AR complete lack of transparency in electoral funding.

R, 3id 1 qob S1d dul A€l b Ae Sl SRS Bl o b AUl U g
T 3R Iud o e #9 fare smot 9w 9 din # Bill pass @Y &1 HIRTE €1
'l ol o1roT gl clldhe 1 bl STy fawT| w4 | dleTl dred 2, elfd sy gdh
pre-legislative scrutiny & R & o 3¢ €1 WX, I &d ¥l TRaR &1 7€ o
IE 19 oW 3mEM A AU ari|ie d eI R o |

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

L. FEIST PR S W), S S b sicler 9 gTiiel [Wel @l sid d 3 ®gm
b sl fed. g9 wad ga-Mid orusll srabordl |d guisd, wiile ag el T 8-

g Bl PO AR W PGSR & | w1
Bblbd H Wl vgu & d€l veeav ¥ wWay #lI

S R

SHRI R. S. BHARATHI (Tamil Nadu): Hon. Vice-Chairman, Sir, thank you very
much for giving me this opportunity. First of all, I would like to remind this House when
the first Prime Minister of this country, Pandit Jawaharlal Nehru on 15th August, 1947
assumed the office of Prime Ministership, he said that 'From today, I am the first servant
of this country.' So, from the Prime Minister to the Peon; we are all servants of the
people. And, therefore, our masters are the people. About this Right to Information Act,
I would like to remind you that it is the Fundamental Right given to the people who
are our masters. We are governing this country. The people who made us sit there

should know as to what 1s happening. I would ask the Government as to what 1s the
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lacuna that you have found in this Act of 2005. What is the urgency for such an
amendment? What has made you bring this amendment? Is there any lacuna in RTT Act
of 20057 Just to please certain people, you are diluting the powers of the Authority.

Sir, the powers now which are vested with the State, one -by-one this Government,
the NDA Government, is trying to grab and usurp the powers of the State. This is
another step. What 1s the urgency? This august House passed a Resolution giving 33
per cent quota for the women. It is kept in the cold storage. Why did this Government,
which has got a huge majority in the Lok Sabha, not move that in the Lok Sabha and
get it passed? What is the urgency to bring this amendment?

Sir, therefore, on behalf of DMK, 1 strongly oppose this Bill, and request, through
you, to the Government to send this Bill to Select Committee. Thank you, Sir.

SHRI SWAPAN DASGUPTA (Nominated): Mr. Vice-Chairman, Sir, I am a bit
puzzled. Just now, we have heard verv eloquent speeches on the murder of democracy,
and at the same time, we are discussing the Bill The more I look at this Bill, I am
reminded of a British Institution which we have imported into India, which 1s called the
Rules of Precedence. And, if you go through the archives, you will find that a lot of
attention of the officialdom at that time was taken up whether the civil engineer or the
civil surgeon should sit on the right or left of the Governor. I understand that this is
a custom which still prevails in the sections of the bureaucracy and a very good friend
of mine said that whether the seniority 1s decided by whether he joined in the afternoon
or in the evening is very, very important. [ think what we are doing here 1s basically
suggesting that the quality of democracy is somehow going to be impaired if someone
reduced from the Type-8 housing to a Type-7 housing, that their judgement is going
to be impaired in that way. And, that, in effect, is what this Bill is all about. It is not
a very profound Bill. I had hoped that something, a little more profound would come
out which would reveal the points of the RTI. But, since, we are discussing the RTI,
I would say that the RTT is also a victim of unintended consequences. It was set up
with a certain nobility of purpose to make Government transparent; to allow citizens'
access to the process of decision making. | am sure that it has done that to a very large
extent. But, at the same time, it has also been hijacked to a very large extent by people
whom my good, friend, Prof. Manoj Kumar Jha, has called activists. And, these activists

are there who have used the RTT in a wholesale category rather than individual decision
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making. That is surrogate politics which has entered into the system and has corrupted
it. And, in between, it has also been corrupted by people who, at best, we could call
extortionists and blackmailers. And, I think every one of us knows that this 1s the truth.
... {Interruptions)... This is the truth and we have refused to admit it. This is what has
happened. Secondly ...(Interruptions)... You may disagree. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Silence.

... {Interruptions)... Please. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Secondly, I think we have to also concede that the
process of decision-making in the Government has been impaired by the fear of RTI,
that the bureaucracy does not want to take decisions because of the fear of what might

happen.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Mr. Dasgupta, your

time 1s over.

SHRI SWAPAN DASGUPTA: I think these are wonderful cosmetic changes and
I am sure, when people move into their Type-VII houses, thev will give the equally
profound judgement as they gave when they were in the Type-VIII houses.
-..{Interruptions)...

ft dorr R aRdhE & fou ot 3 9 €1 L (cmauE)..
SueTEe (31 PE=g SER TR): oMY 48 oisy, Wild | . (FEE)... 31U slel 9,
dg wigyl (@) s IR fe ) e

PROF. MANOI KUMAR JHA: Sir, there 1s a point of order. ...{Interruptions)...
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Under which rule?

PROF. MANOT KUMAR JHA: Rule 238. As he referred to me as a good friend,
I endorse. But activists are watching today. Calling activists as extortionists, [ think this
undermines the kind of ideals people have set. ...(Interruptions)... Please expunge it

from the proceeding. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: It has been misled. ... (Interruptions)... Sir, Mr. Tha
knows the English language and he knows that | made a distinction between activists

and there was a word put after that and people... ...{Interruptions)...
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DR. ITENDRA SINGH: No, let us not misinterpret it. Ie has not called an activist,

an extortionist. He has called an extortionist an extortionist. ... (fnterruptions)...

PROF. MANOJ KUMAR THA: Activists will not look at us kindly, if these kinds

of ...{Interruptions)... derogatory remarks are made. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Dan't make arguments.
Hon. Leader of the House, you have three more speakers. Should I call all of them one

after another?
4T e (51 U TIREi) W, T 910 TEwEl AW fggl Y e €

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri Jairam
Ramesh.

SHRI JATRAM RAMESH (Karnataka): Sir, I rise to speak on this not so profound
Bill but a profoundly dangerous Bill. Taking a leaf from the Chairman's book, being
profoundly influenced by the Chairman, this Bill 1s a pill designed to kill and it will kill
the RTI. Let me ask the Minister, who unfortunately 1s not here. Should 1 wait for the

Minister to come back? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): You can continue.
..(Interruptions)...

SHRI JAIRAM RAMESH: T will wait for the Minister to come back.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): You continue. He

might have gone to. ...(Interruptions)... He will come. ...({Interruptions)...

SHRI JATRAM RAMESH: Rather he comes back because only he is in a position

to answer the questions that I am going to raise.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): He will reply to your

questions.

SHRI JAIRAM RAMESH: But if you insist, I will continue. I want to ask three
questions. What is the amendment all about? Why was the original section that is
being amended, introduced in the Bill in the first place? Why are these amendments

being introduced at this point of time? [ want to ask these three questions. Since [ was
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involved in the process of drafting of the RTI Bill in 2004 and 2005, T have some
historical knowledge of what happened. I want to then raise three very quick issues-
the importance of RTI, not blackmail or extortion, but actual RTI, which has made a
difference to the lives of millions of people. I want to then raise a rebuttal to some of
the comments made by the hon. Minister which have been widely reported in the Press
in response to the Bill that came up in the other House. What is the amendment all
about? My learned colleague, Abhishek Singhviji, has already enlightened us that in
essence what the amendments do, is amend Section 13 (1) and amend Section 13(5) of
the RTT Act. Section 13(1) sets a term of five years, that is being removed and Section
13(5) equates the salary and allowances with the Chief Election Commissioner at the
Centre, the State Election Commissioner in the State. So, these are very simple
amendments. Some have called them cosmetic, and I agree with my friend, Shri Swapan
Dasgupta that these are not very profound. Why were these Clauses introduced in the
first place? Sir, this is interesting. This Bill was drafted and then sent to the Standing
Committees. Those were the days when Bills used to go to the Standing Committee.
Gone are those days. The Standing Committee submitted its report on the 16th of
March, 2005. Sir, the Standing Committee was Chaired by Shri EM. Sudarshana
Natchiappan, and from the Lok Sabha, the BIP Members, were Prol. Vijay Kumar
Malhotra, Shri Harin Pathak, Shrimati Kiran Maheshwari, and a couple of others. The
Rajya Sabha Members on the Standing Committee who took active part in the
deliberations of the Standing Committee, were late Shri Bal Apte, a very learned
Member of the House, and Shri Ram Nath Kovind, who is today the President of India.
And I myself was a witness in 2005 to the extraordinary interest taken by Shn Bal Apte
and Shr1 Ram Nath Kovind in the finalization of the Standing Committee report.

Sir, you will be interested to know that the original Bill that was presented,
actually equated the Information Commissioner to Secretary to the Government of
India. The original Bill prepared by Dr. Manmohan Singh's Government, salaries and
allowances were equated with the Sectary to the Government of India. However, the
Standing Committee said in para 24.3, and I would like to read this para. " The
Committee 1s of the view that the Central Information Commission 1s an important
creation under the Act which will execute the laudable scheme of the legislation and
will hold an all India responsibility for this. It should, therefore, be ensured that it
functions with utmost independence and autonomy. The Committee feels that to achieve

this objective, it will be desirable to confer on the Information Commissioner and
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Deputy Information Commissioners status of the Chief Election Commissioner, and the
Election Commissioners respectively. The Committee recommends accordingly insertion
of a suitable provision in the Clause to this effect." It was the Standing Committee in
which we had very distinguished Members, one of whom subsequently became the
President of India, which recommended that Clause in the RTI Bill, which became an
Act, and which is now being sought to be amended, and 1 am sure, with the numbers
that the Ruling Party has been able to muster, and various telephone calls that have
gone to various State capitals, they may succeed in actually passing these amendments.
But, let us understand that these amendments were introduced after months of
deliberations in the Standing Committee, and then, they became a part of the Bill, and
Parliament then passed the Right to Information Bill, which then became Right to

Information Act.

Sir, why are these amendments being brought about now? It is very interesting.
It is very important to understand that the timing of these amendments is not so
mnocuous; it 1s not so innocent; and [ have here, Sir, after reviewing RTI decisions
some of which that have already been alluded to by Dr. Singhvi, there are five cases
which have propelled the Government to bring forward these amendments. Sir, between
2003 and 2013, the Chief Minister of Gujarat came to the Planning Commission, and the
Planning Commission would ask him uncomfortable questions on the state of health
in Gujarat, on the state of education in Gujarat, why social development in Gujarat was
not commensurate with economic development in Gujarat. In 2014, the Chief Minister
of Gujarat, who became the Prime Minister of India * and abolished the Planning
Commission. Today, the Prime Minister of India is * on these five cases. What are these

five cases?

Firstly, the CIC ordered disclosure of the Prime Minister's educational qualification;
the matter is in the Delhi High Court today, as [ speak, or maybe it has already been
heard today. This 1s the first embarrassing case for this Government. The second
embarrassing case for this Government 1s, the Prime Minister claimed that {our crore
bogus ration cards were weeded out by his Government. The RTI showed that the
number of bogus ration cards 1s about 2.3 crore and a correction had to be made by
the Prime Minister to make that number commensurate with the Parliamentary question

that was answered by Shri Ram Vilas Paswan.

* Expunged as ordered by the Chair.
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The third is the disclosure on demonetisation. It was the Chief Information
Commission's decision which revealed that less than four hours before the Prime
Minister announced demonetisation on 8th November, 2016, the Central Board of the

Reserve Bank of India gave its approval...
SHRI BHUPENDER YADAV: Sir, I am on a point of order.

SHRI JATRAM RAMESH: Sir, I am just quoting. ...(Interruptions)... I am not
yielding. ... {Interruptions)...

FHRT el (s AT 1 A (@), 919 1 A g ().

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Let us listen to his

point of order.

SHRI BHUPENDER YADAY: Sir, my point of order is under Rule 238(1). "Rules
to observe while speaking: A Member while speaking shall not refer to any matter of
fact on which a judicial decision is pending." When he is saving that the decision is
coming today evening, then it is a matter pending in the court where a judicial decision

1s pending. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): You have made your

point. Mr. Ramesh, please continue.

SHRI JATRAM RAMESH (Karnatak): Sir, the first embarrassing case was the
disclosure of the Prime Minister's educational qualification. Since it is pending in the
court, I am not expanding on it. The second is the false claims made by the Prime
Minister on bogus ration cards. The third, which I was reading before [ was interrupted
1s that four hours before the television announcement on demonetisation, it 1s an RTI
request that revealed that the RBI gave its approval to the scheme, but rejected
demonetisation for two of its key justifications, elimination of black money and counterfeit
notes. The fourth embarrassing case to this Government is that an RTT enquiry revealed
that the former Governor of the Reserve Bank of India, Dr. Raghuram Rajan- -the
Minister may kindly listen to me and not look perplexed because these are all facts;
it is the RTT enquiry that revealed this—had listed out the names of NPA defaulters

to the Prime Minister's Office eight months into his Prime Ministerial tenure.

Sir, the fifth case, which is embarrassing to this Government is that the Chief

Information Commission directed the Pnime Minister's Office to disclose information
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about quantum and value of black money brought back from abroad. The Prime
Minister's Office refused to share the details of the quantum of black money brought
back from abroad despite the CIC ordering the disclosure.

So, sir, the real reason is not this false reason of parity with the Chief Election
Commission. The real reason for these Amendments is to make the Information
Commission toothless, to make sure that these types of embarrassments don't repeat
themselves. And the only way to do it is to convert the Chief Information Commission
from an independent autonomous body to a toothless Government, Prime Minister's

Office-directed body. That 1s the real business of this Amendment Bill.

Sir, a couple of days ago, the Minister defended these amendments. And, while
defending these amendments, he said, "We have strengthened the RTI Act. We have
given the CIC its own building. They have their own building.' The hon. Minister said
this. The hon. Minister is a leamed doctor. He does not take a few months to build
a building. Sir, this building took five years to build. I have all the papers with me. [
have all the details — when land was allocated, when construction started, etc. Sir, 1t
goes back to 2012. So, Mr. Minister, you did not do the CIC any favour by giving them
a building. The building was under construction. You were fortunate that the hon. Prime
Minister happen to be there in Office to go and inaugurate the building. So, to say that
you have strengthened the RTI by giving the CIC a separate building is a deliberate

falsification of facts.

Sir, the second point that the hon. Minister made 1s, 'One of the missing links 1s
that there was no provision to frame rules under the RTT Act. It should have been there !
Sir, this 1s completely an erronecus impression. Section 27 — 1 don't know whether the
hon. Minister has ever read the RTT Act — of the Act empowers the Central Government
and the State Governments to make rules. We don't pass any Bill without the power
to make rules and it 1s extraordinary that the hon. Minister said that one of the things

missing in the previous Act was the power to make rules.

Sir, I come to the third claim of the hon. Minister. He said, 'Tt 1s this Government
which introduced a portal for the RTL.' Sir, the portal was inaugurated on 21st August,
2013, by his predecessor, Shri V. Narayanasamy, who is now the Chief Minister of
Puducherry.
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Sir, the fourth argument made by the hon. Minister, in a very eloquent language,
is this. He said, "We walked an extra mile. There should be Leader of Opposition in the
Selection Committee. But, now, the leader of the largest Opposition party is a Member.'
He made 1t sound as if he was doing us a favour. Instead of the Leader of Opposition,
he had mentioned, 'L.eader of the largest Opposition party.' Sir, vou look at the original
RTT Act.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Mr. Ramesh, one

second.
SHRI JATRAM RAMESH: T will be concluding in 2-3 minutes.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): I am not asking you
to conclude. I am only saying that your party has one more speaker to speak. So, you

adjust your time accordingly.
SHRI JAIRAM RAMESH: Sir, I will take 2-3 minutes.

Sir, you look at the original RTT Act and T invite the hon. Minister's attention to
Section 12(2). What does it say? It says that the Chief Information Commissioner and
Information Commissioners shall be appointed by the President on the recommendation
of the Committee consisting of the Prime Minister, the Leader of Opposition in the Lok
Sabha and a Union Cabinet Minister to be nominated by the Prime Minister. Sir, the
hon. Minister has forgotten to add the explanation in the original Act. The explanation
says, 'for purposes of removal of doubts, it is hereby declared that where the Leader
of Opposition in the House of People has not been recognized as such, the leader of
the single largest group in Opposition of the Government in the House of People shall
be deemed to be the Leader of Opposition.' This is in 2005! And, the hon. Minister tells
Lok Sabha that there was no provision for the leader of the largest party and we are
making this provision. Sir, it is already part of the Act. So, these are all misleading

statements being made.

Finally, he has made a statement and the statement reads, "We have left Section
12{4) untouched and that is heart of the autonomy' Sir, autonomy comes from
appointments. Again to quote the hon. Chairman, 'the manner of making appointments
leads to disappointments.’ It 1s the manner in making appointments really causing us

concern. It is not so much the fact that there is already a Selection Committee. Of
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course, there is a Selection Committee. I would like to agree with Dr. Swapan Dasgupta
that there 1s a Selection Committee. But, unfortunately, the Selection Committee deals
only with roster of names that is submitted to it; it is not a Search-cum-Selection
Committee. It 1s only a Selection Committee and there 1s a fundamental difference

between the two.

Finally, I would appeal to my friends who represent very important, influential
regional political parties that these amendments are not in the spirit of cooperative
federalism. They are destructive federalism. And, I wanted to appeal these influential,
important regional parties to stand up and be counted for States' rights. They have
been arguing for the autonomy of States. And, this Amendment is going to determine
the terms and conditions of Information Commissioners in various States. I can
understand their compulsion. But, once in a while, thev must stand up for their

convictions as well.

SHRI DEREK O'BRIEN: Mr. Vice-Chairman, Sir, we have already had some very
incisive, articulate and thoughtful interventions on this RTI (Amendment) Bill. Yes, the
previous speaker asked whether any national party, with a strong regional presence,
like the Trinamool, will stand up. Well, even if we are the last one standing, we will
stand up and fight this because, I remember, in this House, on August 19, 2013, when
we objected to the Land Acquisition Bill, we were in the minority of one-and-a-half
political parties, in the sense, we got 19 Noes', I mean, 19 'against’, and there were 218
people who voted against our Motion. Never mind we got 19 — that was in 2013 —

but, after that, the Supreme Court in 2016 said that what our view was the right view.

Sir, the points on the RTI have been very well made. And, I will not elaborate on
those points. We have had Dr. Abhishek Manu Singhvi and Shri Jairam Ramesh before
me. But, this is a bigger issue. Why have we moved this Motion to send this Bill to
a Select Committee? The bigger issue 1s, in the last 28 days, we have seen this glorious
nstitution of Parliament under serious threat. This is not rhetoric. Let me make my case
by suggesting some numbers. Sir, what happened today was unprecedented. Parliament
Session 1s going to end tomorrow. This is what you told. The Cabinet Committee is
meeting, 1 think, at 4 o'clock or 5 o'clock or, maybe, at 6 o'clock. The Parhamentary
Affairs Minister is announcing Business for the next week in Parliament.

...{Interruptions)...
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please speak on the
Bill. ... (Interruptions)...

SHRI DEREK O'BRIEN: This is not on the Bill. This is on the situation we are in
today. This is a bigger issue. This is not about whether they will get 130 votes and
we will get 25 votes. It is not that issue. Even if we get 25 votes, that is our Opposition
space and, as a constructive Opposition, we will fight for our space. So, when you do
things, like, allow a Member just casually to speak from four rows behind, even though
he is sitting in the first row, and we think it very lightly. No, it is mockery of Parliament.
When you take away Rule 95, which allows Members to submit their amendments, it
1s mockery of Parhament. ... (Tnterruptions)... Okay, the Minister wants to say something,

So, I will sit down.

THE MINISTER OF STATE IN THE MINISTRY OF PARTLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): If somebody comes and boos in the Well of the House

that is also mockery of Parliament.... {Inferruptions)...

SHRI DEREK O'BRIEN: Sir, I was talking about the mockery of Parliament.
-..{Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please speak on the
Bill. ...{Interruptions)... Please do not make allegations and counter-allegations.

-..(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I have a choice of speaking either on the Bill on my
-.{Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No; no, as per rules,
you have to speak on the Bill. ...(Inierruptions)...

SHRI DEREK O'BRIEN: Sir, I am speaking on my Motion. We just saw the
Ministers sitting there and keep calling somebody when I am making my speech. Is it

also not mockery of Parliament?

Sir, why do we want this Bill to go to a Select Committee? Why do we want more
Bills to go to a Select Committee? You can do the historic fact-check to check the record
of Parliament. Let's do that. In the fourteenth .ok Sabha — it does not matter who was

in Government — sixty per cent of the Bills were sent for Parliamentary scrutiny. In the
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fifteenth Lok Sabha, seventy-one per cent of Bills were sent for Parliamentary scrutiny.
It is not that the Opposition wanted to block the Bills. But, we wanted to improve the
quality of the Bills. You want to see, if it is a bad Bill, how you can make it better. So,
it went up from 60 per cent to 71 per cent. What happened in the Sixteenth Lok Sabha?
In the last five years, that number went down to 26 per cent. ...(Interruptions)... One
out of four Bills is being scrutinised. Now, what is the plan? It is a dubious record,
but it is a record. Thirteen Bills have been passed. Now, the Government will turn
around and say, in previous Sessions also, Bills were passed. Let me give you those
facts. Sir, not rhetoric, only facts! I have checked this. First, how long did the first
Session last 1n the last six Lok Sabhas? 1t 1s, only 8 to 11 days. Now, vou will come
and tell me, — because, now, it has been extended — Parliament is working! We are

going to work for 37 days! What are you going to work for 37 days?

THE VICE-CHAIRMAN (SHRI SUKHENDIU SEKHAR RAY): This is not Zero

Hour mention. Please concentrate on the Bill.
SHRI DEREK (JBRIEN: Right, Sir.

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): Don't go beyond the
scope of the Bill.

SHRI A. NAVANEETHAKRISHNAN: Sir, after he finishes his speech, I may be
permitted to give explanation to Shri Jairam Ramesh as well as to my dear friend, Derek

O'Brien, because they have referred to me. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No. Your name has

not been mentioned.
SHRI A. NAVANEETHAKRISHNAN: Subject to correction, I will place my facts.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY}: Your name has not

been mentioned. Please sit down.
SHRI ANAND SHARMA: He said, 'regional parties'.

SHRI DEREK O'BRIEN: It is nice, Sir. When you come here, we are colleagues.
You are being very fair to me, or not fair to me, I will not say anything, but vou are

always fair ... (lnterruptions)... The issue 1s, how 1s lederalism going to be hurt with
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this Bill? That is a serious objection from the Trinamool. It is happening Bill after Bill.
If you go into this Bill, you will know without getting into the details as to who will
fix the salary. You are not only hurting federalism, but you are also getting yoursell
a new ally. You have, you have! We ourselves are seeing that. You don't need to go
very far. We sometimes see what has been happening in this House for the last so many
days. Don't have to tell us you have the numbers. Yes, have the numbers. But that does
not give yvou the authority to take away my right as a Member of the Opposition, even
if you intimidate me, because RTI is the Right to Information. In the last two days, let
me tell you, Sir, it is right to intimidate. We know what calls were made; we know what
pressure was made. Thankfully, we are Trinamool. We will not give up the right to
federalism. We will fight for this. ... (7nterrupiions)... We have passed so many Bills in
Parliament, but if you ask a school student, which is the most often used legislation
in India since Independence, there is only one answer. Twenty crore people have used
it; it is the RTT. It has been running for 14 years. Two crore requests are there. So, this
is one of the reasons. As regards the Congress, I can understand, they were selective
in choosing what they wanted to hit the BJP with. We are in the middle. But things
like the 2G, the Adarsh, also came through the RTI. Didn't they? So, you people also
have some faith. The Government has spent ¥ 5,000 crores on advertising. ¥ 61,500
crore bank frauds are there; 6,800 cases were also on RTI. We are talking about the
destruction of the autonomy of institutions. We are talking about the Government
which wants to intrude into the matters of State. In the last 20 days, they have seen.
A sad incident happens in one State, the largest State of India; 10 people died. No
advisories. West Bengal is getting advisories, one courier service every day. In fact,
I suggested you should make a direct flight now. Keep sending to the States, especially
the States who are politically opposed to you. The Other issue in this Bill, and which
T ask the Minister to address this while making his reply, is this. The Government could
easily block requests if details show the Government in poor light. Can this be done?
Can this not be done? This 1s very important. What about the pendency of cases?
What about the Budget cut of 38 per cent? All these are realities. But I have a nice
quote here to read. Anyway, let me read the quote. "2015 — We need to become
proactively transparent. People should not have to make any effort to get information.
More openness in Government will help citizens. In this day and age, there 1s no need
for secrecy. RTI should be used first and foremost to better the process of governance.

Today, I feel there is a limitation to RTI. We know the process. But we don't know the
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end product.”" These are noble words; and 1 agree with these words — 2015, Prime
Minister, Shri Narendra Modi. Now, this was working in 2015. This 1s said by Shn
Narendra Modi, the hon. Prime Minister, Narendra Modiji. He said this in 2015. What
has happened between 2015 and now that this entire perception of his will be explained
to us on the floor of the House. This bears repeating. "We need to become proactively
transparent. People should not have to make any effort to get information. More
openness in Government will help citizens. In this day and age, there is no need for
secrecy." And whatever has been done here is trying to put some pressure again on

a Government.

Sir, our request to this Government is — and I am saying this with all humility
— whether 1t 1s this Bill or whether it is other important Bills, they need scrutiny. Sir,
this 18 not the Ahmedabad Gymkhana,- this is the Rajya Sabha, the Council of States.
When we oppose your Bill, not even oppose your Bill, when we ask your Bill to go
to a Select Committee, then you will start saying things like 'we are blocking Parliament,

we are moving.' No.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

SHRI DEREK O'BRIEN: Yes, Sir. We want to be a constructive Opposition. We
will not ever boycott this place; I can speak for our own Party. We will fight you inch
by inch, inch by inch. We will not allow you to take away our Opposition's space; we
will not. You want to bulldoze Parliament; try. You want to bulldoze the Constitution;
try. ... (Time-bell-rings)... But we will fight for Parliament, for the Constitution and the

right of our opposition.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. Prasanna
Acharyaiji ...

SHRI PRASANNA ACHARYA: Sir, Shri Amar Patnaik from my Party will speak.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): But hardly any time
15 left.

SHRI PRASANNA ACHARYA: Sir, please allow him some time.

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): But it cannot be a

maiden speech.
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SHRI PRASANNA ACHARYA: No, Sir, it is not his maiden speech.

THE VICE-CHAIRMAN (SHRIT SUKHENDU SEKHAR RAY): Okay. Shri Amar
Patnaik.

SHRI AMAR PATNAIK {Odisha): Sir, the Amendments which have been brought
into the Act, as the earlier speakers said, 1 probably agree with Swapan Dasguptaji,
appear very cosmetic. But the main provision regarding independence about which we
are talking is whether the terms of appointment can be changed after appointment of
the Chief Information Commissioner or the Information Commissioner, as the case may
be, needs clarification. That 1s ene clarification which the hon. Minister would have to
give. If the terms of appointment are not changed after his appointment, then the

debate on the question of independence 1s something that we have to revisit.

The second point which has been raised and discussed in the House 1s, it 1s a
creature of a statute, it is not a creature of the Constitution. There is no doubt about
it. Now 1if it 1s a creature of the statute and 1if it is being made equivalent to a
Constitutional Authority, which the Amendment tries to rectify, the Government will
have to clanfy if by doing this, isn't it trying to bring down the position of the
Information Commissioners and the Chief Information Commissioners in the States to
because 1t 1s in 30 States where the RTT Act is being used, particularly, by the people
belonging to the below poverty line families because they are the ones who are using
this particular RTI for getting information to solve their problems of daily lives. Let me
now talk about the CAG Act. The Comptroller and Auditor General of India 1s a creature
of the Constitution. The CAG Act says that its salaries and conditions of service shall
be determined by law by Parliament. So, the Constitution talks about the CAG. The
salaries and conditions of service are to be determined by law for which there 1s a CAG
(Conditions of Service) 1971 Act. Now, in this particular case, we have a statute
establishing the RTI Act, and there is an amendment which says that there would be
a rule which would be made by the Government, as a subordinate legislation, which
would clarify the salaries, allowances and others terms and conditions of service of the
Chief Information Commissioner, Information Commissioners, the State Chief Information
Commissioner and the State Information Commissioners. Now, the Government would
have to clarify if they are contemplating bringing out a rule, a subordinate piece of
legislation, which would specify this for all the States and for the Government of India
at one go, or if it would be changed by Executive Orders from time to time. Then, there

is another point which I would like to get clarified by the Government.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): The time allotted to

you 18 over.
SHRI AMAR PATNAIK: Sir, I would take just one minute more.

The last point which T would like to make 1s this. Now, what is important in the
RTT Act is getting the information. Are the exemptions that have been provided in the
RTT Act being changed, or being manipulated? As vou would have seen — I too tend
to agree with certain portions, having worked in bureaucracy — there are people in the
Government whose only job is to write RTI applications and impede governance. But
there is also a group of people, the poor people, who have to write RTI applications
to get benefits. So, the exemptions have to be rightly aligned. Now, I think that the
amendments are fine, but the amendments to the RTT Act could have been much more
broad-based in the sense that they could have looked at making the Act more effective
and much more helpful in getting information after it is rejected by the Chief PIO. The
appeal provision is very weak in the sense that there is no time-limit for an appeal

provision.

SHRI K. K. RAGESH (Kerala): Sir, I stand here to oppose this Bill. The amendment
would make the Information Commission just another Government department. The
proposed amendment would kill the very underlying principle of the RTT Act and also
destroy the autonomy of the Information Commission. Also, it would sabotage the

federal structure enshrined in our Constitution.

Sir, as [ have already stated, 14 Bills have been passed by the Government so far
without proper legislative scrutiny. The Government is not aware of the pre-legislative
consultation policy of 2014. The Government 1s, unfortunately, negating the principle
of a pre-legislative consultation policy. I may remind the Government about fair legislative
process. After a draft is prepared, it is to be put up in the public domain for seeking
views and it has to be scrutinized by parliamentary committees. Nothing of that sort
18 happening here, Sir, and procedures are being violated. When we raise questions
about sending a Bill to a Select Committee, the Government just cites numbers saying
that in Rajya Sabha, these many Bills have been referred to the Select Committee. Yes,
certain Bills have been referred to the Select Committee, but that was not because of
the benevolence of the Treasury Benches, but because of the strong, mountain-like,

Opposition in this House. If you are serious in the law-making process, I am requesting
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the Government, take the views of the Opposition also and send this Bill to a Select
Committee. Sir, what 1s the Government doing through this Amendment? Under the
pretext of rationalising the status of Information Commission, you are simply making
the Information Commission a Government Department and you want to make the
Information Commission merely a caged parrot. That is why you are bringing this
Amendment. Your Amendment is going to weaken the Information Commission. If
affects the ability of the Information Commission to function in an independent manner;
it is curtailing the autonomy of the Information Commission and the supporters of
federal principle. Hon. Member, Shri Jairam Ramesh, has already explained the status
of Information Commission in this august House and it was discussed in the Standing
Committee constituted in 2004. I, too, once again quote the Report of the Standing
Committee. I quote, "Information Commission is an important creation under the Act
which will execute the laudable scheme of the legislation. It should, therefore, be
ensured that it functions with utmost independence and autonomy." I am reminding
you, once again, that it was the Standing Committee that had recommended to elevate
the status of the Information Commission as that of the Election Commission and our

Parliament accepted that.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY}: Please conclude.

SHRI K. K. RAGESH: One more minute, please. Whatever argument you are
making is faulty. How can the Central Government decide the salary and allowances of
the State Commission? Sir, the RTI Act mandates the States to constitute State-level
Commissions and you are trying to control the State-level Commissions also. Sir, it 1s
a blatant violation of the federal principles and, of course, it 1s an assault on federalism.
You are making concerted effort to destabilise the Information Commission. Vacancies
are not being filled resulting in delay in disposal of various cases. You tried to dilute
the Act through changes in Rules in 2017 and again vou brought another Amendment
Bill in 2018, Immediately after assuming power, you are continuously trying to destabilise
the Information Commission and the supporters of RTT Act. T am again requesting the
Government, if you are serious in law-making process, take the views of the Opposition

also and send this Bill to a Select Committee. Thank you.
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6.00 p.a.
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SHRI BINOY VISWAM (Kerala): Sir, in a few minutes, this House is going to see
a tragic incident. In the game of numbers, truth is going to be killed here and the flag
of untruth will proclaim the victory over truth in this House. We always say that this
is the house of democracy, where the people's will is supreme. No, Sir, people's will is
going to be derailed here. The Government has claimed a slogan, 'maximum governance
and minimum Government'. In this Bill, we have seen maximum and maximum and
maximum Government and minimum, minimum and minimum governance because the
Government is afraid of everything. It has killed everything. All the institutions of
democracy which the Constitution proclaimed as sovereign are already getting killed.
The Government which has caged everything in the country like CBI, ED, RBI, Election
Commission, that very same Government is going to cage and kill the RTI Act also. Sir,
this 1s mathrubhumi, one of the oldest Dailies in the State of Kerala, which was born
in the light of freedom movements. Today, this Daily came out with an editorial saying,

"Don't kill and strangle the RTI Act.”

That 1s what the Government 1s doing here today. This Amendment 1s arbitrary
in nature. This 1s against the principles of federalism. It violates everything which 1s
so dear to democracy. Sir, this RTI {(Amendment) Bill is, from top to bottom, hypocritical.
It wants the Information Commissioners and the whole system to be Govemment's
slaves. It 1s the Government which will decide everything - the tenure, the salary, etc.
All the things will be at the whims and fancies of the Government. That means, a
Government, which 1s in utmost fear of everything that 1s democratic, 1s going to do

its undemocratic...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Just one minute.

Hon. Members, now, it 1s 6 o'clock. Does the Minister want to say something?

SHRI V. MURALEEDHARAN: Sir, since we are deliberating upon a very important

legislation, I propose that we may extend the time of the House till it is disposed of.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): What is the sense

of the House?
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SOME HON. MEMBERS: We support it.

THE VICE-CHAIRMAN (SHRT SUKHENDU SEKHAR RAY): All right. Mr. Viswam,

please continue.

SHRI BINOY VISWAM: So, a Government, which only does lip service for
democracy, is repeating the same thing in this Bill too. So, this Bill, in this form, is, in
fact, an insult to our hon. House. In the Lok Sabha, they did it. In Rajya Sabha, we
are saying that we will vote against it. We may fail, but we believe that this failure is
for the victory of truth and democracy. It is for the victory of the people of this country.
It 1s for the victory of everything that 1s good and great for this country. For that, we
say that we will vote and we will see that one day, the country will say that this is the

black dav for this great nation. Now, I conclude and I oppose the Bill.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Shn Kanakamedala

Ravindra Kumar, please start.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please start.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Sir, for giving me the opportunity to participate in the discussion on Right to Information
{Amendment) Bill, 2019. Sir, the Bill aims to belittle the movement of Right to Information
itsell. The Bill vests power with the Government to fix the term of services of Information
Commissioner and other Information Commissioners who enjoyed the status of Chief
Election Commissioner and Election Commissioners. The State Chief Information
Commissioner and other Information Commissioners enjoyed the status of Election
Commissioner and Chiefl Secretary of the respective State. Through this Amendment
Bill, the Government wants to take into its fold, the power to fix the term and service
conditions of Information Commissioners. In fact, the law that allows an ordinary citizen
who has no official powers or authority to elicit information from the persons in power
n our country, s an absolutely extraordinary development and practice of our democracy.
Sir, the Right to Information Act has created a mechanism and platform for practice of
continuous vigilance of our Government. Obviously, our ordinary people and our
citizens have made a remarkable contribution to our democracy. Sir, the Right to
Information Bill was enacted in the Parliament during the UPA regime. The Bill was
brought after deliberations and the report of the Standing Committee headed by Dr.
E. M. Sudarsana Natchiappan. There are two key words, 'independence’ and 'autonomy'.
This Bill has taken away the independence of the Information Commissioner by fixing
the salaries and allowances of the Chief Information Commissicner and the Information
Commissioner. Earlier, it was equated to Chief Election Commissioner and the Election
Commissioner. That was done to give the Information Commissioner a high status
which could criticise the Government. The present Bill is a regressive Bill, and, in a
sense, it wants to make the Information Commission a place where the Government can
appoint whom they like, they can end the term when they like, they can fix the salary

as they like and they can fix the allowances as they like. So, I want to make a mention
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of a much more important Constitutional provision, that is, Article 19A, which speaks
about the Fundamental Rights. The Supreme Court proclaimed that the RTI 1s a
Constitutional right emanating from Article 19A which guarantees the freedom of
speech and expression. The effort of the Government is to dilute the Right to Information
Act. With the power to interfere in the rights of the States to decide about the State
Information Commission, it is taking away the independence and authority of the
Information Commission. It is against the cooperative federalism. If the Government
intends to proceed with the Act, it is for the Government to clarify the apprehensions

of the public regarding the probable misuse of these amendments in the future.

Similarly, the Government has to ensure the implementation of Right to Information
Act without any effect on previous practice. The so called amendments must be
prospective and not retrospective. The Information Commission was set up to function
freely and it ensured the freedom of functioning. Moreover, the RTI is an important tool
in the hands of ordinary citizens to hold accountable those who are in power.
{Time-bell-rings) This Bill needs pre-legislative consultation. This was not done in this
case. High secrecy was maintained in bringing the amendment Bill. T urge the Government
to clarify all these issues and to give an assurance to the House with regard to the
proposed amendments and appropriate steps. Thank you for giving me the opportunity
to speak.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. Now,
Shri V. Lakshmikantha Rao. You have two minutes' time.

SHRI V. LAKSHMIK ANTHA RAO (Telangana): Sir, firstly, our Party, the Telangana
Rashtra Samiti Party supports it, and, while supporting, I would only say that the aim
of the Bill should be to see that the information goes to the person who is in need of
it. That system was not there, and, now, a system has been created. Now, nobody can
escape after doing a mistake or a fraud or anything. Suppose, there is some information,
which T should get as a matter of right, but, if T am not getting that information, this
is the place where I can go and ask by paying a mere amount of ten rupees, and, it
1s the responsibility of the officer, who is sitting there, to collect the information and
supply that information to me. If there 1s any fraud, [ can definitely ask the Government
or anvbody. So, if it is not damaging the aim with which we have brought and
mmplemented this Act, T don't think that the changes with regard to those who are

working there, their pay or their appointment by the Mimister, etc., will impact much.
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We definitely support it as long as the State Government is respected and the people
who are beneficiaries continue to get the information through the RTI. The Central
Government will definitely come up to State Governments' expectation and people's
expectation. If there is any damage to the Act, one can understand that. But appointing
somebody or posting somebody is not really going to change the Act. We feel that
there is no change in the aim with which the Act started. The spirit still remains. So,

the Telangana Rashtra Samithi supports it.

SHRI KUMAR KETKAR (Maharashtra): Sir, actually, we must first understand
why this Government chose this time to bring this particular dilution of the Bill.
Obviously, the Government 1s clearly afraid of information. They are not afraid of the
Opposition, because the Opposition does not have as many numbers. They realized
that the real opposition will come to them from the correct information about the
Government's activities and Government's scams. They realized that the real enemy is
not going to be just the Opposition, but information in the hands of the Opposition
and in the streets. That power they themselves had seen. They were only two seats
in 1984 and they used the streets and the Opposition within the Rajya Sabha and the
Lok Sabha to force the Government to accept or reject many things. This particular
Government is fully aware that the Opposition can be strong with information and
street protests. The RTT Bill itself came not because the Lok Sabha demanded it or the
Rajva Sabha demanded it. The RTI Bill primarily came, as Shri Sanjay Singh said, from
the activists' movement, trade union movement and farmers' movement all over the
country. Those activists actually forced the Government to bring the RTI Bill when the
UPA was not in full majority. The RTI Bill came under the pressure of the people
because they wanted information. They thought that the Government was hiding many
things, and unless information was procured, it would not be possible to fight the
Government. So, people like Aruna Roy, Nikhil Dey and many other activists actually
participated in a mass movement on the streets. Even Anna Hazare, whom the BIP
supported tooth and nail, also fought for the Bill and finally the Bill came. So, the RTI
Act is a product of mass movement for democratizing the information and for
democratizing the svstem. Therefore, it is necessary that the RTI Act must not be
diluted.

Now why 1s the Government particularly worried about information coming now

at this point in time? After coming to power and about coming to power itself, there
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have been so many doubts. So many BIP and NDA Members and other Members were
surprised and shocked to find that they were elected. They don't know how they were
elected. The voice was raised against various hera feri, various scams that might have
accompanied the election itself. Questions were raised about EVMs and that is how the
Election Commission came under the cloud. If the right information is available or is
made available to all the parties, all the people and the Opposition as to how they won,
how the BIP and NDA persons won in the election, and a lot of information can be
made available and the Government can be actually challenged on the basis of election

itself.

I remember one particular episode in which Mr. Kapil Sibal exposed that there were
something like ¥ 3.5 lakh crore counterfeit notes in circulation during the election. He
exposed that with a film. A couple of channels dared to show that film only for a minute
or two and then they immediately stopped. The media was being controlled and that
particular film, that particular evidence which Mr. Kapil Sibal produced, went only on
social media. If all that information were to come and were to be made available with
the Opposition, this Government will be really in danger. Not just that information but
the very election of this Government could be in danger. T will just give you one small
example. Mr. Jairam Ramesh talked about Prime Minister's education. It is in court, so
I will not mention that. I will mention something which obviously will not be appreciated
by the Opposition, the Ruling Party or anybody else for that matter. That is because
it is rather outside the fold. In Mumbai's famous Azad Maidan, * came and protested
against the insecurity that she was facing. The matter that she was feeling insecure did
not appear in all the papers, but some Guarati Press and some small English Press
published that. Later on, a question was put to the Information Commissioner as to why

* hersell was feeling so insecure and unsafe.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): | am told that you

have one more speaker. So, vou have to conclude.

SHRI KUMAR KETKAR: Yes, Sir. That question was rejected stating that it could
not be accepted because it was a question of national security. She had said that she
was denied even the passport. So, there were all those questions of gross injustice
against * That was not an issue raised by the Opposition or by the Congress or by

any NGO. It was raised by * Sir, [ will take just one minute. All such authoritarian

* Expunged as ordered by the Chair.
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Governments are always afraid of information. T will just give vou one reference. There
is a book and a film 'All the President's Men' and a Tilm The Post' by Spielberg. If
Members choose to watch it, they will realize what information can do to destabilize
authoritarian Governments. When the President of the United States tried to bulldoze
his rule, the information available with the Press on Pentagon papers and Watergate
scandal forced him to resign under the clout of impeachment. I think all the
establishmentarians and authoritarian people know that information 1s a very strong
weapon. [t does not necessarily require a large number of Opposition Members in Rajya
Sabha or Lok Sabha. What it requires is the Right to Information to use that information
against any authoritarian or dictatorial rule. That is what the RTT does. Thank you very

much.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Dr. L.

Hanumanthaiah; you have three minutes.

DR. .. HANUMANTHAIAH (Kamataka): Sir, RTT 1s used to ask millions of
questions in this country, particularly from ration cards to villages to RBI autonomy.
Sir, questions were asked about ration shops in villages, RBI autonomy, the Finance
Ministry and demonetisation, NPAs, Rafael deals, electoral bonds, unemployment status,
appointment of Central Vigilance Commissioners, Election Commissioners and Information
Commissioners themselves, etc. This was used for all those activities. Sir, the information
related to decision-making at the highest level was accessed because of the independence
and high status of the Information Commission. Now, the Government 1s changing the
very basis of that. On account of that, the powers of the highest authority to penalize
errant officials and corrupt bureaucrats would be curtailed by the amendment of this
Act. This 1s no less important than the Election Commission of India. You have referred
to the Election Commission of India. T just want to further saying that the Election
Commission of India was doing its job and the Information Commission 1s doing its
work which is no less than the Election Commission of India. Now, it is working all right.
The Commission, which is vested with status, independence and authority, after this
amendment, will now be working like a Department of the Government of India. That
1s not acceptable. The decision of the Government to usurp the powers in respect of

the terms and conditions of service and salaries of an independent body must be
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understood as an obvious attempt to weaken the independence and authority granted
by law. Sir, Section 13 deals with terms and conditions of the Central Information
Commissioners. Then, there is Section 16, which is also controlled by the Government
of India through rules. It is in respect of terms and conditions of the appointment
of the Commissioners in the State, which is an assault on the federalism of the

country.

Sir, both UPA and NDA earlier had notified this legislation for public consultation
with stakeholders. Sir, it was there for thirty days in the public domain. All the RT1
activists, who were involved in this, have given suggestions. They have worked with
this. They got the information about this to strengthen this law during that time. I do
not know why this Government 1s not putting this into the public domain. T want to
ask the hon. Minister: Why was this not put into the public domain for discussion?

The RTI community across the country is worried.

Sir, the Supreme Court, time and again, said that the Right to Vote and Right to
Information are Fundamental Rights. Hence, the CIC and CEC stand on equal footing
and rightly placed on par by the RTI Act of 2005.

Sir, the absence of the public consultation, no public consultation on the Bill, has
impacted the fundamental right of RTT activists and the citizens of this country. It 1s
mandatory. The draft proposal was placed, as I said earlier, for thirty days. Now, no
stakeholders were consulted before proposing these Amendments. Sir, the Information
Commission 1s a statutory body. As on May 31st, 2019, there are 30,697 cases pending
before the CIC. In 2015-16, RTT applications rejected by the public authorities increased
to 60,127. In 2017-18, about 63,296 RTT applications were rejected. Sir, please tell me,
what all of them will do if this is not accepted and if the Amendment 1s done.

So, I would request the Government, please send it to the Select Committee to
strengthen this Act, not to defame this Act or de-strengthen this Act. The Government
may please accept it graciously. It will help the federalism of the country and the RTI
Act.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. Now, the

hon. Minister.

SHRI BHUPENDER YADAV: Sir, [ am on a point of order. ... (Interruptions)...
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SHRI A. NAVANEETHAKRISHNAN: Sir, I just want one explanation with the
permission of the Chair because our {riend and senior Member, Mr. Jairam Ramesh and
Mr. Derek O'Brien referred to me. ...(Interruptions)... My explanation is very simple.
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Have they named

you? ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: They have directly referred to me.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no.
...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, what 1s this? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no.

.(Interruptions)... Please sit down. ...{Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Mr. Derek O'Brien referred to me specifically.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): That can be discussed
with the Chairman. ... (Inierruptions)...

SHRI A. NAVANEETHAKRISHNAN: [ have changed my place. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please discuss that
with the Chairman. ...(Interruptions)... Please. 'E(ﬁr_g{ Sft, amu sty |

SHRI BHUPENDER YADAV: Sir, [ have two things. ... (Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, I must be given an opportunity.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no.
...(Interruptions)... You have not been named. ...(Interruptions)... Try to understand,

you have not been named. ...(Interruptions)... Please. ...{Interruptions)...

37 U5 AEa: SUNHEE Aeied, H &1 41d beAl @Edl €1 usell a1d A8 & B
S HIge slel, 4 37l el 3R Sl W1 AW (-] STde Hied <1 Hew 3iih bacH
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Ul qlell A SRR YA ol | Gl dlel 2, SRR e W) | drel e @iy wemigy
rsgufa off, Sif 99 9 e o, 9@l A forar 8, df S99y WsiE o o¥g Idr §
far Wl S widh & Aar $90 8ol @l a9 4 1 hded deilel 9, dfew gl avE
ST IBRT # At o7 | I8 matter of fact ¥, Sﬁcorrect fepam S arfey | fopt ot
Jrofifde ot bl g9 Wb ¥ single outline T2l @l IR (Sraem)...

IUHTRTE (3t [ W) W) Sl © 1 RelSy verify 6d S|

it YU AT GERI, Ol Wel 238(A) 8| WaeH @l 9 Deel difsyg| el )
oI & & AN # Uded Wi Wede L (@aE)...

sit S orelt @ 8 T oXd B el ol . (SUGEH)...

(i) Y g0 S8 &g S ik s qla
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): It will be verified.

Records will be verified.

sfl U AT VPSS T . (@EEF)... SEG S, 8791 70 AR o9, fhel @
HIYU[ <TE1 BIdl, o g¥dl 2 g TEl of fb ey Al @l udl el Tl MY thaed
P ASFNIE B A=] Fe Ihd © | . (FIEH)...

SuTeE (it E WX I[@): Y Of, AT S|

il U= AET: NI, )T SR Hagd g €, § g9 [a @ favy SE s
qTEdl §, Slfdps Ba®R Sf * S S WYY H DT ¥, el 238 H Wl defamatory part
%,ﬁmm%mﬁﬁ@aﬁ%ﬁ@?wfactﬁ%ﬁﬁ?ﬁ, expunge
BRY |

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Sure. Tt will be verified

and if anything is found unparliamentary, that will be expunged. Now, Mr. Minister.

DR. JITENDRA SINGH: Thank you Mr. Vice-Chairman, Sir. At the outset, I have
to thank all the hon. Members for having offered their valuable inputs. This 1s House
of Elders known to be a treasure of wisdom. Therefore, when we come here even after
the Bill has been passed in the Lok Sabha, we come here looking for some new
enlightenment and I am sure that at the end of this debate, all of us, at least me, would

go back wiser than before.

tTransliteration in Urdu Script.
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[ have to thank Dr. Vinay P Sahasrabuddhe; Shn A. Navaneethaknishnan;
Shri Prasanna Acharya; Shri Ram Chandra Prasad Singh; Shri K. K. Ragesh; Shri Jha;
Shri R. 8. Bharathi; Shri Anil Desai; Shri Vijayasai Reddy; Dr. Abhishek Manu Singhvi;
Shri Shiv Pratap Shukla; Shri Sasmit Patra; Shri Jairam Ramesh; Shri Javed Ali Saheb;
Dr. K. Keshava Rao, Prof. Manoj Kumar Jha; Shri Derek O'Brien; Shri Amar Patnaik and,
of course, Shri Swapan Dasgupta; Shri Sanjay Singh; Shri Vinoy Viswam, Shri Ramdas
Athawale; Shri Ravindra Kumar;, Shri V. Lakshmikantha Rao; Shri Kumar Ketkar and Dr.

L. Hanumanthaiah.

Without going into details because it has been discussed quite elaborately, at the
outset, let me express my acknowledgement of the support received from some of the
Members with, of course, some of the reservations which were genuinely their concern.
Dr. K. Keshava Rao, from TRS, wanted an assurance that there would be no impact on
the independence of the RTI. So, I wish to convey to him and, through vou, to the
entire House that there is no interference as far as the independence or the autonomy
of the Act is concerned, which was also actually endorsed by Shri Jairam Ramesh when
he quoted Sections 3 and 12. But, of course, he put it in a different way that the
appointments are also linked by, and that is his way of interpretation.

{MR. DEPUTY CHAIRMAN in the Chair)

But, per se, there is no such interference and, therefore, that can be rest assured.
I acknowledge that support from him. I am also obliged to acknowledge the support
from BJD, Shri Sasmit Patra, who put across two-three points for clarification about the
quantum of salary, the terms and conditions and the tenure, and, then, of course, that
the appointment of the State level Information Commissioners would not be made by
the Centre. Again, I wish to assure him that nothing of that sort is being envisaged
in the Bill. The appointment of the Information Commissioners in the State was earlier
as per the RTI Act of 2005 being made by the respective State Governments and the

same provision is sought to be continued.

Some of the other observations; some of them cryptic and some of them sarcastic
but I enjoyed all of them because 1 said that I have come here to gain some pearls of
wisdom. One query in his charactenistic style came from Dr. Manu Singhvi. He said that

has the Chiefl Justice of India complained that the Chiel Information Commissioner was
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equated with him and therefore, vou felt constraint to bring in this? I humbly submit
that he did not complain. The Chief Justice of India has not complained. So, having
conceded your point, let me add over here that when the RTI Act at that time was
brought in by the then Government; at that time also, the Chief Justice of India was
not asked, "Whether you would mind being equated"? So, I think, we need not get into
this legal one-upmanship because I can't match your legal acumen. Having said that
about the fixity of the tenures, I think there is some kind of a misinterpretation. It was
never mentioned that we would keep changing the tenure after every two vears. And
let me also add over here because I hate to read this to an illustrious legal brain as
Manu Singhviji. [ am quite ignorant about law but Section 2 of the RTT Act, 2005 itself
says, "The word 'prescribed’ means prescribed by rules made under this Act by the
appropriate Government or the competent authority.” Further, as per Section 29 of RTT,
2005, every rule made by the Central Government under the Act shall be laid before
each of the Houses of Parliament and if both the Houses agree with modification in
the rule, the rule should not be made. Section 2G and Section 29 are not proposed to
be amended by this Bill. That is my understanding of law. You can correct me because
you know better on this subject. Therefore, my understanding is that even though the
Government will have the power to make the rules, but these are subject to the
overriding authority of the Parliament. I think we should not have any concern that
whichever the authority framing the rules would then have unbridled powers, not
subject to be checked by the Parliament and at the same time, there will not be any
tenure, or nothing like child's play of every two vears changes being brought in.
Similarly, another point that was raised was about the State [Cs being appointed or the
terms and conditions. Appointment, of course, 1s through the State Government, the
terms and conditions and the tenure being determined by the Centre. I think Manu
Singhv1ji also raised this point and some other friends also. Actually, this 1s something
which was originally envisaged in the RTI Act of 2005. This is not being brought in
now. | am not grudging that. 1 have to actually thank honourable legal luminaries
because 1 am a student of Science but 1 was constrained to read Law overnight
yesterday to be able to stand in front of vou. The 2005 RTI Act was enacted through
Entry 97, List I, that 1s, the Central List of the Seventh Schedule, which gives residuary
powers and hon. Members like Chidambaramji, Abhisheksi, they all understand this
very well Article 248 (2) of the Constitution of India says that the Parliament has

exclusive power to make any law with respect to any matter not enumerated in the List
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IT and III. The Entry 97 of Union List also lays down that Parliament has exclusive
power to make laws with respect to any matter not enumerated in List IT or III. Thus,
Article 248 and Entry 97 of the Union List of the Constitution of India assign the
residuary powers of legislation exclusively to the Union. If no entry in any of the three
lists covers a piece of legislation, it must be regarded as a matter not enumerated in
any of the three lists, and belonging exclusively to Parliament under Entry 97, List I
by virtue of Article 248. In their wisdom and rightly so perhaps, when the RTT Act of
2005 was enacted, this residuary power came into play and the same exists. So it 1s not

that something now has happened to determine the tenure.
SHRI P. CHIDAMBARAM: This 1s not the 1ssue that we are raising.
DR. ITENDRA SINGH: But I am trving to clarify. [ will come to that also.

SHRI P. CHIDAMBARAM: Under the Act today, the State Government constitutes
the State Information Commission. Appointment, as you have just now said, is made
by the State Government. The question 1s: Why are you taking the power to prescribe
the tenure and the terms and conditions of that appointment? Why cannot the State
Government prescribe the tenure and the terms and conditions? If the constitution is
by the State Government, appointment is by the State Government, why are you taking
the power to prescribe the tenure and the terms and conditions? Can't you trust the

States to prescribe the tenure and the terms and conditions?

DR. JITENDRA SINGH: I think I would again reiterate what [ said. As far as
appointment 1s concerned, that part is clear. As far as this part 1s concerned, this is
as it was happening earlier as well. This is not something that we are doing now.
..{Interruptions)... No, no. ...(Interruptions)... Let me clarify. ... (Interruptions)... Now

the terms and conditions ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please. ... {Interruptions)...

SHRI JATRAM RAMESH: .. misleading the [.ok Sabha and now the Rajya Sabha.
..{Interruptions)... Nobody can mislead you. I will come to you also. I will just explain
to you. Give me a minute. | agree with you to the extent that Section 27 is being
amended to frame these rules. I got your point. That is your point of objection.

...(Interruptions)... What 1 am saying is that this power is with the Centre, and of
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course, Section 27, when amended, will give this power to the Centre to determine the
terms and conditions and tenure. That is what I am saying, and residuary power is the
separate issue. ... (Interruptions)... 1 got your point. I will come to that, when [ answer
why is this Bill, because that is the second part of my reply, which is being raised by
a number of hon. Members! 1 am just trying to clarify some of the contentious 1ssues
which came forward. Then, Javed Ali sahib asked, why is there no consultation with
intellectuals, the public representatives, and the RTT activists? Now, Section 4(1)(¢c) of
the RTIT' Act, Chapter-2. Now, my interpretation may be wrong. But, that is an

interpretation which is already there. It reads as follows:

4(1) "Hvery public authority shall publish all relevant facts while formulating
important policies or announcing the decisions which affect public, provide reasons for
its administrative, quasi judicial decisions to affect persons, or, the understanding was
that the public was not affecting the autonomy or independence of the RTI per se.”
It is only dealing with the tenure, terms and conditions of the functionaries. So, that
1s our understanding. [ am glad that hon. Chidambaramyj? has, at least. ... (lnterruptions)...
You may not agree. But, that 1s our understanding, and that is why, we did not put it
in the public forum. ...{Interruptions)... No, I have the right to put across why we did
not do so. The question was: Why was it not put in the public forum? My response
1s that at that time, you were dealing with the RTT's gamut, its spectrum. At this moment,
we are dealing with certain functionaries, certain points, %% 3MfEHINAT & fohel o
e, fbal &) Y€1 Tt is between the Government and the Officers, not the public. That

s our response.

1. . $YE I TT VTS Il W ATEd & AT El

31, g frg: &1, g8 wide srell we wed & g &1 ug wige Side srefl
@ HEd o Hl raise [HA1 o) 3@ g @wl fF 2005 # RTI 3RN, =i Ual el
gl Al TRl Ul g bued U i odisLAgd B ug [erI, <ifth wiis1 saEl ugl
T d8 e, SHBI e § =99 | A8 o b wisw 3w sYeAlYE ke 2002
T envisage [ 1 21, w9 aroUl Sl @l EeR o and then, it gradually evolved.

I am not exposing myself to be accused that this Government. ... {Interruptions)...

SHRI DIGVITAYA SINGH: I was the Chief Minister of Madhya Pradesh at that

point of time. I recommended it to the then Government. ...{Interruptions)...
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DR. ITENDRA SINGH: Exactly. I agree with you. That 1s what [ am very humbly
saying. I am not saying we did it or they did it. I said, 'this was a continuous process
going on.' Everybody was on board, and as was being said that Members from all the
parties were there in the Committee. It was evolving. This process, this thought, this
concept was evolving. Meanwhile, the Government changed around May, 2004. In
December 2004, the Bill was introduced by the then UPA-1, and in 2005, it became an
Act. So, I think, let us not get into & T UG TR A1 =T ST 1| But, I am glad

that you inspired me to read this. WI. #I1 FHR 37 AEd ARRT T8 AT F €
319, T T I o9 A Y el e ok weA | o, Al wer weRl w9, @1 S
& [eh U8 AU &M HH H¥dl &1 If you speak, then you are not taken seriously, <lfd
w1 Sl 9 AT faearg ey i e A 'R P s €1 TR T el e o

"N BOH H T BE T oo,
qe K B9 WSS AFER JerR T

A HieH b Ty AU sl 9 bE Slell b S dgd sledl-Riow ganl eldl off
F HEd fheH & T YIET Tl ©-

B €] deral ik R dge @ g

fobell 9 =arefran €1 <€l ol [ R snuel wei A e qa1? g4l sy s IR
"l $% -1 21 Tt is being done with a very clean intention and we are open to your
suggestions. ... (Interruptions)... Jairam Rameshyji is a very kind friend of mine. Only two
days back, 1T could catch hold of two of his books. When he was speaking, for a
moment, | felt very small about mysell T thought T was totally an illiterate person
listening to the way he was pointing out to my ignorance, one after another. Hsl &I
fob qei el arTugl &1 SgErY dl 3151 db T8l §37 =Tl And then he said [ I%
uied a1 T 9] d 1 eWN QI €1 90, A off | 31 @R ¥ 1% what T had
said is [ AlEIgd U0 0y, every Government, and every individual, whether he 1s small
or not, or whether Minister or not, takes credit in highlighting what it has done. HETSd
‘ifq @ﬁ EIRIREIES my exact words were 3il% 314 Ag ﬁﬁﬁﬂ ELEE Ag T ﬁq-ﬂﬂ, oY
A {FY 319 ISH RTI Gol H A & 9fed in lighter way H H Fe1 o1 & 314
& 12.00 a9 & «@ W), AfE G €, Al SePE RTI e dISg) A el &1 sl
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A% A%l o711 I am not denying what was done by the earlier Governments. $H-F& aKRi
AR SERT St 7 @ET T would not like to respond to, because that was not very much
in good taste that this was done with a feeling of vengeance or revenge. Then he cited
a number of RTI replies, which I would not like to go into. But, somebody else in my
place would sometimes feel tempted to say 5 @l 3 IH AHRDGa 4 @ 7@l 9Ra,
T8 AR & SMER 18 S8 A $ SN gell ofi| el 1975 1 oied =1

A U srerte feun, d saoid) et ugl oftf| We leave it at that. Just to prove to you
that I am not as unintelligent as you think, I said this. I can respond to you. ...(2T<EM=)...

IA9 Bl WGl T8l Pl

Y, about the Select Committee, 31 UHT ¥ &5 whether to send it to the Standing
Committee or to a Select Committee, of course, is a prerogative of hon. Members. But,
this should not be the numerical issue as Derekji was saying & @18 stan &1 €T &
Hi 2] SId? What I understand from my relatively small experience in Parliament is,
it should be determined on the merit of the Bill whether to send it to the Standing
Committee or the Select Committee and not that 3a- <&l 991, dl a9 @& = U9

Because if you have to go by the numbers, then from 2004 to 2009, out of 180
Bills, 124 Bills were passed without sending them to any Commattee. From 2009 to 2014,
out of 179 Bills, 125 in Lok Sabha were passed without sending to the Committees.
... (Interruptions)... That point is well taken. What I am saying is ...(Interruptions)... el
e, @ AR §SUH B L (REEE)... 9 & fore €T mi (e

MR. DEPUTY CHAIRMAN: Mr. Minister, please address the Chair.

Suaargfd off, ®e- & arcd g § fF let us leave it to the merit of the case.
31 31 T, why this Bill and why not. F9€ Ugel a1 A€ Hel T 6 ® 984 &1
TAE Bl I8 §] a€ /e oRm S IET €, something to hype. I might sound a little
boisterous, and before I invite any adverse smiles, right from the beginning, this
Government has made a declaration of intent of 'minimum Government, maximum
governance' and has tried to live upto it at various levels of govemance. We were the
ones who brought in the self-attestation and the abolition of interviews. I am not
saying that the other Government would not have brought it. But, since we were there,
we brought it. I think this is on record. What 1s minimum Government and maximum
governance? The essence is SHH URGR &, S¥H IXABIU B, SHH ANRG BI
ARG &1 citizen centricity 811 These are inherent points. Now, as far as the RTI is
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concerned, as T said, 319 Hldgel U ) A1 Section 4 of the RTI Act envisages that
you try to put maximum information in the public domain so that 3TRERME BT SR
A1 1 IT 3R pendency W FH T1| 3@ SHH W1 in the last five years, there has been
a very active movement. And most of the information is now arailable on even before
an order of empanelment or transfer reaches an officer, it is already there on the website
and he accesses it there. 318 ICs 1 FIRJfekd 1 Jairamji was quite concerned why the
vacancies remain unfilled or why they are not filled in time. If you go by records, as
of today, we have — because Central IC has ten plus one —four vacancies. There have
been occasions when the 1C was functioning with just five members, before 2014

Please don't get provoked Jairamji because 1 ...({ITnterruptions)...

SHRI JATRAM RAMESH: The post of CIC was vacant for eight months and the
court had to tell you to appoint the CIC. ...{Interruptions)...

DR. ITENDER SINGH: I am going to tell you why. You just please listen to me.
[ will not provoke you because I can't face your might. ... {(Interruptions)... So, in a good
humour, I will respond to you. See, what has happened 1s, it 1s a multi-factorial outcome.
I was just telling the numbers. If you said six, [ am just telling you that there were [ive
also in your time. Hon. Chidambaram will appreciate because he has dealt with these
Committees also. On certain occasions, a couple of ICs are appointed together and their
tenures end together. They exit at the same time. So, the process, it has to go through
advertisement, takes time. Sometimes the meeting is not held in time. Now, I will say
something, which hon. Jairamji would excuse me. I will make one observation. This 1s
about court that vou mentioned. At least on three occasions, the meeting of the
Selection Committee had to be cancelled. Do you know why? Because, the Leader of
the largest party, Mallikarjun Khargesi, would prefer to send us a letter instead of
coming himself I am not grudging. I am just saying that the meeting had to be deferred.
So, there may be a number of factors. Let's not hold it against the Government of the
day for the simple reasons that vacancy took some time. Of course, [ give vou the credit
of having laid the foundation stone of the new building. 1 don't deny that But
incidentally UHICHT bl A& ¥R 2l [b Subr elidbrdoy Al ofl & gri | €, o s
WRHTAT B 1 challenge F &1 |l | Now, the point is: Why this Amendment? As
I said in the beginning, 1 don't know how well it will be accepted by some of the

Members, this 1s, as you said, a statutory body. The others are constitutional bodies.
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A point was made that sometimes the heads of the statutory bodies can also be
conferred a constitutional status for reasons, which are in good faith, have their basis.
What our understanding was that, for example, a Central Information Commissioner is
equal to a Chief Election Commissioner, and whereby equivalent to the judge of the
Supreme Court, and so also, the Information Commissioner, because the State Information
Commissioner is equivalent also to the Supreme Court Judge and the State IC, is equal
to the Chief Secretary. Now, a verdict passed by the Central Information Commission
1s liable to be challenged in the High Court. So, from a layman's point of view, a
Supreme Court Judge's verdict is being challenged in the High Court. ... (Interruptions)...
That is another school of thought. ...(Interruptions)...

SHRI JATRAM RAMESH: Judges have not taken any exception, only you are

taking exception. ...(Interruptions)...
SHRI K. K. RAGESH: There are many instances.

DR. ITENDRA SINGH: So, what I am trying to say is, in order to cut the long
story short, ... (Interruptions)... No, no. I am not challenging what 1s being said. I said,
this 1s one interpretation and that 1s another interpretation. I took your interpretation
also. Some of the statutory bodies can have this. So, in a nutshell, what I am trying
to say 1s that please be rest assured, this legislation or this Amendment is being
brought in without any motivation and in good faith. There are a number of other
tribunals which have been sought to be harmonised in the last few months. There have
also been occasions when the court has directed to bring in uniformity, streamlining
or institutionalising. I am sure, at the end of the day, this will lead to more streamlining
and institutionalising of the Information Commission, and that, in process, would also

strengthen the provision of the RTI Act. Thank you.

MR. DEPUTY CHAIRMAN: I shall first put the Amendment moved by Shri Derek
(O'Brien for reference of the Right to Information (Amendment) Bill, 2019, as passed by
Lok Sabha, to a Select Committee of Rajya Sabha to vote.

The question is:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

1. Shri Sanjay Singh
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2. Shri Tiruchi Siva

3. Prof. Manoj Kumar Jha

4. Shri Bhubaneswar Kalita

5. ShriT.K. Rangarajan

6. Shri Binoy Viswam

7. Shri Majeed Memon

8  Shri Kanakamedala Ravindra Kumar
9 Prof. Ram Gopal Yadav

10, Shri Prasanna Acharya

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha"

The House divided

SHRI DEREK O'BRIEN: Sir, I want Division. And give me a chance to say three
sentences, that we, as a constructive Opposition, are committed to maintaining the
integrity of Parliament, that we, as a constructive Opposition, are committed to standing
up to federalism and that we, as a constructive Opposition, will not let the majority of

numbers overcome the truth of our conscience. That is it, Sir. ...{Interruptions)...
MR. DEPUTY CHAIRMAN: Division. Let the lobbies be cleared.

|t AR TS0 HyEn S1oeT WSl W AN | (@€, "R HET ST Fr
Aol Hie w Sl (@), W SER, duan gl Hiel W Sngd
AT, AT HG o wrifey g0 ¥ | . (<EeE).. Secretary-General will now explain

the voting procedure.

SECRETARY-GENERAL: Hon. Members, as you are aware, due to some changes
in the composition of this House, the consequential changes in the seating plan and
allotment of Division Nos. to new Members could not be done so far. The voting today,
therefore, on this Motion of Amendment will be done through voting slips. These
voting slips will be distributed to Members by the officers of the Secretariat. Hon.
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Members may cast their vote by ticking 'Ayes’' Noes', Abstentions' as per their choice

and hand-over the slips back to the officials after signing. Thank you.

sft Ul AT RN Sl BN d@ . (FEH)... Y AN 01 998 90,
# H gt ® g B AN E L (EEEE).. WY AN U0 SAE 9Ty, 83
(T, T YT (). O T SO L=t e oY S . ().

ot RERieR ger it e Tt o) e SRl TuRAA WY, B9 o oY eiY
BT RGN R Q@ foearg &, olfeT g9 BEd & 9™ Hedl gsal & b oE
President’s Address T¥, S7¢ FHATYO UX 91901 BT ¢ o, A1 gaT FHT ST Higg
g X #9 99 990 1 9% I9r9 91 5 59 ORE ¥ 7 303 e Al £ L (@EEm)..
g 9T Uh THAT =1 (). 98 S Uh AT 01 (=), g Sl
LA 21| ()., U Bl T B (). §9 a¥E 9 Al B . (@EEE). .
ufeaie & 3oy MffRey @Y intimidate &0 E .@EEE)... el amey
political parties & <81 P intimidate HXI T ...(FEF)... I8 Fo & S9N AT
% T intimidate B | ..(GOTEM)... TS Siel WET & o signature HI 21
(.. 99 99 i B 9Ee § 921 A, S99 signature BN BN
(... ¥ Fo A1 g of 6 ey 39 ufeade ® RN B U [G9R a9=T
FET ¥ AN GVeR P BW g9 9Ed £ L (@E9H).. 39 Ofeldie B GNeR

B TNE 7 FAEY| ... (TEEF)... 30 396! [Sureic B a¥e I ¥ 5| ... (TEEH)...
AT TG B WH BY W | (@) 5% a7 W oels fakay =t 2
()., B9 walk out BT T ...(EEM)...

) 3l 5 s e (Badied NS ke ¢ (ST sl pME Gilin) DAY Guja BT
S U5 US gl S Guguadl g 08 J o ool sl 1o BBl S
ST & e O 3 & o ¢ g8 o3 Oile il 4 S O D e apkad
5o &) (g0 303 & iz b S S LGkl s Gy il e sl 3580
B (ENERVY I VS PP - ALV (A E VY TR VS DR PVL IR LW PR (L EX V)
=z ! (i) (o &l e ) & (). Ll Aigad SIS il
(A Ie)e oo S intimidate ST jlude jail S Cigg) oo (ilahan)egge

@l Sy, S ol (i 10).on. 0 3 S intimidate S n @l 1w 2 zh &

TTransliteration in Urdu Script.
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&1 B e e S o ! e O - (lalae).. (o IS signature Sl S
S Sl b ool @l S B R e JS S e -(@lalas).. SIS signature
(1A e ila Ul man 1S IS ju gl (e Sis Ul Blgay &1 1S IS ju
@S S A8 oS Gdl @l e (@aladae)e. camDla ez ok S NS ju oS Sl ol
B e (RN g i) S WA S (s S seS  n(Cldae)n e 5 Dl 2ok

..-(sL\.B..U.n)... -ge :’:_)S walk out a2 ...(Q.L‘;L‘m)... -t ] ‘_)nl}::j Lg,s » sTl"I

(At this stage some hon. Members left the Chamber)

it IUHUIORE $UET OE IE | LL(@EEM)... AT ed ) g3 9 BT Breed
Bl Y21 £, process A & | FUIT A 9Y IG | ...(@EEM)... FUAT AT 977 G |

The result of the Division on disposal of Amendment for reference of the Bill to Select

Committee is.
Ayes: 74
Noes: 117

AYES- 74

Anand Sharma, Shri
Antony, Shri A.K.
Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Bajwa, Shri Partap Singh
Banerjee, Shri Ritabrata
Bharathi, ShriR. S.
Bharti, Shrimati Misha

Bhattacharya, Shri P.

Bhunia, Shri Manas Ranjan
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Biswal, Shri Ranjib

Biswas, Shri Abir Ranjan
Bora, Shri Ripun
Chakraborty, Shri Subhasish
Chandrashekhar, Shri G.C.
Chhetri, Shrimati Shanta
Chidambaram, Shri P,
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Elangovan, Shri T. K. 5.
Gowda, Prof. M. V. Rajeev
Gupta, Shri Manish

Gupta, Shri Narain Dass
Gupta, Shri Prem Chand
Gupta, Shri Sushil Kumar
Hanumanthaiah, Dr. L.
Hariprasad, Shri B. K.
Hussain, Shri Syed Nasir
Jha, Prof. Manoj Kumar
Kalita, Shri Bhubaneswar
Kareem, Shn Elamaram
Karim, Shri Ahmad Ashfaque
Ketkar, Shri Kumar

Khan, Shri Javed Ali

Khan, Shri Mohd. Ali
Mukut Mithi, Shri

Narah, Shrimati Ranee

Nishad, Shri Vishambhar Prasad
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(O'Brien, Shri Derek

Patel, Shri Ahmed

Punia, Shn P. L.

Ragesh, Shri K. K.
Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K. VE Ramachandra
Rathwa, Shri Naranbhai J.
Ravi, Shri Vayalar

Ray, Shri Sukhendu Sekhar
Reddy, Dr. T. Subbarami
Selja, Kumari

Sen, Ms. Dola

Shanmugam, Shri M.

Sibal, Shri Kapil

Singh, Shri Akhilesh Prasad
Singh, Shri Digvijaya
Singh, Shri Sanjay

Singhvi, Dr. Abhishek Manu
Sinh, Dr. Sanjay
Somaprasad, Shri K.

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K
Thakur, Shrimati Viplove
Vaiko, Shri
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Verma, Shrimati Chhaya
Verma, Shri Ravi Prakash
Viswam, Shri Binoy
Vora, Shri Motilal
Wilson, Shri P
Yadav, Prof. Ram Gopal
Yajnik, Dr. Amee

NOES-117
Acharya, Shr Prasanna
Agrawal, Dr. Anil
Akbar, Shri M. 1.
Alphons, Shri K. T.
Athawale, Shri Ramdas
Baishya, Shri Birendra Prasad
Bajpai, Dr. Ashok
Balasubramoniyan, Shri 8. R.
Baluni, Shri Anil
Banda Prakash, Dr.
Bhunder, Sardar Balwinder Singh
Chandrasegharan, Shri N.
Chhatrapati, Shr1 Sambhaji
Chowdary, Shri Y. S.
Daimary, Shri Biswajit
Dasgupta, Shri Swapan
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dhoot, Shri Rajkumar

Dudi, Shri Ram Narain
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Dungarpur, Shri Harshvardhan Singh
Ganguly, Shrimati Roopa

Gehlot, Shri Thaawarchand

Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Gokulakrishnan, Shri N.

Goyal, Shri Pivush

Gujral, Shri Naresh

Hembram, Shrimati Sarojini

Jain, Dr. Anil

Jaishankar, Shri S.

Jatiya, Dr. Satyanarayan

Javadekar, Shri Prakash

Jha, Shri Prabhat

Joginipally Santosh Kumar, Shri
Judev, Shri Ranvijay Singh
Kanakamedala Ravindra Kumar, Shri
Kardam, Shrimati Kanta

Kashyap, Shri Ram Kumar

Kore, Dr. Prabhakar

Lokhandwala, Shri Jugalsinh Mathurji
Mahatme, Dr. Vikas

Mahendra Prasad, Dr.

Malik, Shri Shwait

Mandaviya, Shri Mansukh

Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash

Meena, Dr. Kirodi Lal



Government [25 July, 2019] Bill 569

Mohammedjan, Shri A.
Mohapatra, Dr. Raghunath
Muraleedharan, Shri V.
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Nanda, Shri Prashanta
Nagvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nekkanti, Shri Bhaskar Rao
Netamm, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Oraon, Shri Samir
Panchariya, Shri Narayan Lal
Pandey, Ms. Sargj

Paswan, Shri Ram Vilas
Patnaik, Shri Amar

Patra, Shri Sasmit

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh
Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Puri, Shri Hardeep Singh
Rajbhar, Shri Sakaldeep
Ram Shakal, Shn

Ramesh, Shri C. M.

Rane, Shri Narayan

Rao, Shri GVL. Narasimha
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Rao, Shri Garikapati Mohan
Rao, Dr. K. Keshava

Rao, Shri V. Lakshmikantha
Raut, Shri Sanjay

Reddy, Shri V. Vijayasai
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P
Selvara), Shri A. K.

Shukla, Shri Shiv Pratap
Singh, Shri Amar

Singh, Chaudhary Birender
Singh, Shri Ajay Pratap
Singh, Shri Gopal Narayan
Singh, Shri K. Bhabananda
Singh, Shri Ram Chandra Prasad
Sinha, Shri R. K.

Sinha, Shri Rakesh

Soni, Shr1 Kailash

Srinivas, Shri Dharmapuri
Subhash Chandra, Dr.
Suresh Gopi, Shri

Swamy, Dr. Subramanian
Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Thakur, Dr. C.P.

Thakur, Shri Ram Nath

Tomar, Shri Vijay Pal Singh
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Tundiya, Mahant Shambhuprasadji
Uikey, Shrimati Sampatiya
Vaishnaw, Shr1 Ashwini
Vaithilingam, Shri R.

Vats, Dr. D.P.

Vemireddy, Shri Prabhakar Reddy
Venkatesh, Shri T. G.

Verma, Shri Ramkumar
Vijayakumar, Shri A.

Vijila Sathvananth, Shrimati
Yadav, Shri B. Lingaiah

Yadav, Shri Bhupender

Yadav, Shri Harnath Singh

The motion was negatived.
SHRI SUKHENDU SEKHAR RAY: Sir, I have a point of order under Rule 134.
MR. DEPUTY CHAIRMAN: Let me complete this process.
SHRI SUKHENDU SEKHAR RAY: No, no! Sir. This is related to this result.
MR. DEPUTY CHAIRMAN: Let me complete the process; then, you speak.

SHRI SUKHENDU SEKHAR RAY: No, no! Sir, kindly see Rule 134 once. Sir, now,
1 read 1t out with your kind permission. Sir, Rule 134 states, "When any of the following
motions moved in the Council with reference to a Bill originating in the House and
transmitted to the Council 1s negatived by the Council, the Bill shall be deemed to have
been rejected by the Council." Now, what are the motions? They are, "(1) that the Bill
be referred te a Select Committee of the Council." The motion to refer the Bill to the
Select Committee has been negatived. So, as per the provisions of Rule 134.
... {Interruptions)... Kindly look at the Rules Book. ...(Interruptions)... Please read out
carefully. ... (Interruptions)... The motion for referring the Bill to the Select Committee
has been negatived by vote. ... (Interruptions)... Thereafter, as per provisions of Rule

134, it shall be deemed to have been rejected. ... (Interruptions)...
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TETRYT, 9 SR STerarg uRed= #at (sft uster SaSey): 99w 9l aw el E
..(TTETH)...

SHRI SUKHENDU SEKHAR RAY: It is written here. ... (Interruptions)... The Bill
shall be deemed to have been rejected. ... (Interruptions)... Without looking at the rules,
why are they arguing? ... (Interruptions)... Look at the rules first. ... (Interruptions)... ©H

Pl 5 3T SO 2NST <RaTl Mg yedl HEvEH! B oSl Ufet fF wa ° @
ferwar gan &1

MR. DEPUTY CHAIRMAN: Please take your seat. Regarding your point of order,
3MUch N1 =T TR SHsHE negative Bl <[, dfte1 R & consideration & foT
Sil /Y €, 9% FR &, 9% negatived eI €1 So, we will proceed. ... (Interruptions)...

SHRI SUKHENDU SEKHAR RAY: [ walk out in protest of wrong interpretation.
...{Interruptions)...

(Al this stage the hon. Member lefi the Chamber)

MR. DEPUTY CHAIRMAN: After the Motion moved by Shri Derek O'Brien being
negatived, I shall now take up the Motion moved by Shri Binoy Viswam. The question

15:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

1. Shri1 Ahamed Hassan

2. Prof. Ram Gopal Yadav

3. ShriT.K. Rangarajan

4 ShriT.K.S. Elangovan

5. Shri Jairam Ramesh

6. Shri Satish Chandra Misra
7. Shn Dharmapuri Srinivas
8 Shri Majeed Memon

9. Shri Prasanna Acharya
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10, Dr K. Keshava Rao
11.  Shn Sanjay Singh
12, Prof. Manoj Kumar Tha

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".
The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now take up the Motion moved by Shn

Elamaram Kareem. The question is:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-
{Names to be given at the time of moving the motion)

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".
The motion was negatived.

MR. DEPUTY CHAIRMAN: 1 shall now take up the Motion moved by Prof. M.V

Rajeev Gowda. The question is:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-

I Shri GC. Chandrashekhar
2. Shr Husain Dalwai

3 Prof. M. V. Rajeev Gowda
4. Dr L. Hanumanthaiah

5 Shri Syed Nasir Hussain

6 Prof. Mano) Kumar Jha
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7. Shri K. C. Ramamurthy
8  Shri D. Kupendra Reddy
9 ShriK.T.S. Tulsi

10, Dr. Amee Yajnik

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".
The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now take up the Motion moved by Shri K. K.
Ragesh. The question is:

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok
Sabha, be referred to a Select Committee of the Rajya Sabha, consisting of the

following Members:-
(Names to be given at the time of moving the motion)

with instructions to report by the last day of the first week of the next Session

of the Rajya Sabha".
The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now take up the Motion moved by the hon.
Minister, Dr. Jitendra Singh. The question 1s:—

"That the Bill to amend the Right to Information Act, 2005, as passed by Lok

Sabha, be taken into consideration.”
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In clause 2, there are seven Amendments -Amendments (Nos.1 and 2) by
Shr K. K. Ragesh, not present; Amendments (Nos. 5 and 6) by Prof. M. V. Rajeev Gowda,
not present; Amendments (Nos.10 and 11) by Shri Elamaram Kareem, not present;
Amendment (No.14) by Dr. T. Subbarami Reddy, not present.

Clause 2 was added to the Bill
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MR. DEPUTY CHAIRMAN: In Clause 3. there are six Amendments. Amendment
(No.3) by Shri K. K. Ragesh, not present; Amendments (No. 7 and 8) by Prof. M. V.
Rajeev Gowda, not present; Amendments (No. 12 and 13) by Shri Elamaram Kareem, not
present, Amendment (No.15) by Dr. T. Subbarami Reddy, not present.

Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there are two Amendments. Amendment
(No.4) by Shri K. K. Ragesh, not present; Amendment (No. 9) by Prof. M. V. Rajeev

Gowda, not present.

Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
DR. ITENDRA SINGIH: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The lobbies may be cleared. duai eifdl wiel < |

SPECTAL MENTIONS

MR. DEPUTY CHAIRMAN: Special Mentions. Kumari Selja, not present. Shri
Prabhakar Reddy Vemireddy, not present. Shrimati Vijila Sathyananth, just lay it.

*Demand to conduct examinations for Central Government posts

region-wise in regional languages

SHRIMATI VIIILA SATHYANANTH (Tamil Nadu): Hon. Deputy Chairman, Sir,
you have already stressed the importance of mother tongue as the medium of instruction
at the school level. Even the draft new education policy has proposed that, at least,
up to the secondary school level, mother tongue should be the medium of instruction.
Sir, may I recall, even the examinations for Indian Administrative Services (IAS) are
being conducted in regional languages. The Government of India has awarded the
distinction of classical language to Tamil, Telugu, Kannada, Malayalam, Odia and
Sanskrit. Classical language status is given to languages, which have a rich heritage

and independent nature.

*Laid on the Table.



